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BEFORE THE HON’'BLE NATIONAL
GREEN TRIBUNAL,

WESTERN ZONE BENCH, AT PUNE.

ORIGINAL APPLICATION NO.186 OF 2024.

Manilal Dahyabhai Patel ... Applicant
Versus

Director, Shree Charbhuja Agro Fertilizer C. & Anr. ...Respondents

AFFIDAVIT IN REPLY ON BEHALF OF THE RESPONDENT-

GPCB.

|, Mr. Arunkumar Gulabbhai Patel, Adult, Environment Engineer,
Gujarat Pollution Control Board, the authorised signatory of the
Respondent Board, do hereby state on solemn affirmation and make

this Affidavit in Reply, as under:

1. At the outset, | say that the Application, as filed by the Applicant

Is not maintainable and deserves to be dsmisswf.
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2. The Application, as filed, is based on suppression of material

facts from this Hon'ble Tribunal and therefore also, the same is

not maintainable and deserves to be dismissed with costs.

. Itis submitted that the the present Application has been filed by

the Applicant inter alia alleging that the Respondent no.1 unit is
dumping hazardous chemical waste in its premises since long
and that the same has caused harm and damage to the
Applicant as also to the environment. It is also the case of the
Applicant that the Respondent board, despite numerous
communications and intimations given to it by the Applicant has
not taken adequate steps in the matter against the Respondent
no. 1 unit. Raising such contentions, the Applicant has prayed
before this Hon’ble Tribunal for a direction to remove the
hazardous waste form the premises of the Respondent as its
leachate continues to cause severe damage to the Applicant's
farm land, as such other reliefs, as also interim reliefs, as prayed

for in the Application.

. At the outset, it is submitted that the Respondent Board has

taken all the measures necessary to ensure that there is no
environmental damaged caused and has also taken steps
against the violations that have been found to be committed by
the Respondent no. 1 unit and the same is pending assessment
and finalisations. Thus, the Application, as preferred by the
Applicant before this Hon’ble Tribunal is under a misconception

that the Respondent Board has not taken any steps and on this
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ground alone, the  Application deserves to be
dismissed/rejected. The steps taken by the Respondent Board
are described in detail hereinafter in this Affidavit along with the
supported documents which will clearly show the steps taken by

the Board in a timely manner and keeping the environment at

the forefront.

. The Respondent board is not dealing with the contents of the
Application paragraph wise at this juncture and reserves its right
and craves liberty of this Hon'ble Tribunal to file a detailed para
wise reply if the need arises in the future. However, it is made
amply clear that the contents of the present Application, save
and except those specifically admitted hereunder is not true and
Is denied, as if the same are specifically set out and traversed

seriatim.

. There are certain facts which the Respondent Board would like

to state before this Hon’ble Court, as under:

a. The Respondent No. 1 herein, M/s. Shree Charbhuja
Agro Fertilizer Co. obtained CC&A of the Board for
manufacturing of various products mentioned therein
which valid up to 28.08.2032. A copy of the said CC&A
Is annexed hereto and is marked as “ANNEXURE -

R1".

1
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b. It is submitted that the Respondent No. 1 unit was
inspected on 08.12.2023, pursuant to and with
reference to a complaint letter receivea by the
Respondent Board from Shri Manilal Dahyabhai Patel,
i.e. the Applicant herein, regarding the alleged illegal
discharge of chemical contaminated water in their
agricultural land by the Respondent No. 1 unit. A copy
of such Inspection report dated 08.12.2023 is annexed
hereto and is marked as “ANNEXURE — R2”. In view
of the observations, as made in such inspection Report,
Notice of Direction was issued to the unit on
12.03.2024. A copy of such Notice, is annexed hereto

and is marked as “ANNEXURE — R3”.

c. In the meantime, the Applicant had addressed another
letter to the Board on 23.05.2024. It is submitted that
thereafter, the Respondent No. 1 unit was inspected on
24 .05.2024. so as to ensure and verify compliances of
Notice of direction u/s 33A of the Water Act-1974
dated 12.03.2024 as stated above, issued to the unit
and applicant’s letter dated 23.05.2024. A copy of the
inspection report for the inspection carried out on
24 05.2024, is annexed hereto and is marked as

“ANNEXURE — R4”".

d. It is submitted that thereafter, the Respondent unit was

again inspected on 01.07.2024, in view of a telephonic
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complaint received by the office of the Respondent
Board on 30.06.2024, by one Mr. Ajitbhai Patel (M-
9824763469) S/o. Manilal Dahyabhai Patel, i.e. the
Applicant herein, regarding the alleged illegal
discharge of chemical contaminated water from the
Respondent Unit, in their agricultural land which is
adjoining to the Unit premises. A copy of the report for
the inspection carried out on 01.07.2024, is annexed

hereto and is marked as “ANNEXURE — R5”.

. The Respondent board states that based on the above
referred inspection Reports dated 24.05.2024 and
01.07.2024, Closure Direction has been issued to the
Respondent Unit, on 11.07.2024, under Section 33-A
of the Water Act — 1974. A copy of this Order of closure
dated 11.07.2024, is annexed hereto and is marked as

“ANNEXURE - R6”.

It is submitted that after the order of Closure, the
Respondent Unit was again inspected on 31.07.2024,
based on a telephonic complaint. During this visit, it
was observed that unit was closed and no production
activity was found going on and that due to rains,
leachate water was accumulated on open land around
the heaps and was overflowing/seeping into the
nearby agricultural farm from below the boundary wall.

It was also observed that the Respondent unit has not
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taken any precautionary steps to control the flow of
leachate into the adjoining farm. A copy of this
inspection Report dated 31.07.2024, is annexed hereto

and is marked as “ANNEXURE - R7”.

. In view of the same, a Show Cause Notice has been
Issued by the Board to the Respondent unit for its non
compliances, on 27.09.2024, a copy of which is

annexed hereto and is marked as “ANNEXURE — R8".

. It is submitted that in the meanwhile, based on the
representations received from the Applicant- Shri
Manilal Dahyabhai Patel dated 25.07.2024, Collector
Office, Bharuch has been intimated vide letter dated
09.08.2024 to further process the application by
sending it to District Level Committee, constituted for
the Environmental damage assessment and its
compensation, as per the judgment of the Hon’ble High
Court of Gujarat, at Ahmedabad dated 17.09.2009,
passed in Special Civil Application No. 9699/2008. The
communication addressed by the Respondent Board to
the Collector Office, Bharuch dated 09.08.2024 with the
copy of the Representation of the Applicant dated
25.07.2024 and the Order passed by the Hon'ble High
Court of Gujarat on 17.09.2009 is annexed hereto and
are marked as "ANNEXURE — R09”. The same as on

-

date is pending further consideration.

U
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7. Inview of the foregoing facts of the case, the Respondent Board,
Is and has been taking adequate steps, as required and
therefore, no directions, as prayed for in the present Application

are required to be granted in favour of the Applicant at this stage.

What is stated herein above is true and correct.

Solemnly affirmed at Gandhinagar on this 18" day of January,

20235
=
2 W
>
"
2 Deponent.
NOTARIAL
=
S
>
-
B
I=
£
8
g >
; 2
*WOTARIAL =
=
g
>
=z o ——
> i~
2 :
na T
=
NOTARIAL e
: &
>
=
=
9
=
g
2
=

NOTARIAL



1]1% - Annexure 1
REGIONAL OFFICE - ANKLESHWAR

GUJARAT POLLUTION CONTROL BOARD

=
“# Plot No.5009/4 G.1.D.C. Estate Ankleshwar.393 002 Dist Bharuch. .
GPCB Tel.No.(02646) 222 933. Email id : ro-gpch-ankl@gujarat.gov.in,

By RPAD

In exercise of the power conferred under section-23 of The Water (Prevention & Comtral of

Pollutiond Act= 1974, under section=21 of The Air {Prevention & Control of Pollution) Act- 193] and
Authorization under 68(2) of the Hasardous & Other Waste (Manapement and Transboundiry Movement)
Bule-201 &, framed under the Lovieenment (Protection) Act- | 3806,

And whereas Board has received consolidaied consent application Inward 1D No: 263009

reccived on dated 29082022 for the consobidated consent and Auvthorization (CC & AY of this Beoard

Lnder

the provision [ roales of the aforesaid Acts, Conselidated Conzent & Awthorization are hereby

granted as under:

CONSENT AND AUTHOIRISATION:
(Under the provision frules of the aforesaid environmental acts)

To

SHREE CHARBHUJA AGRO FERTILIZER CO. (TT}: 86700},
SIURVEY NO: 313/314, SUB PLOT NO: 3,

B/H. APEX HOTEL, VILL: MOTALI
ANKLESHWAR-393001, '

DMST: BHARUCH.

1.

2.

Consent Order Wo: AWH-578%, Dale ol issue: 300092022,

The comsent under Water Aci-1974. The Air-1981 & Authorization under Environmental
i Protection) Act, 1986 shall be valid up 1o 2808/2032 10 operate industrial plamt 10 manufaclore
fillowing products: '

Sr. No. ! PRODUCT Quanticy
o (MT/Month)

1. & Conditioner ( Granuies & Micre Nutrients}

2 NPK Fertilizers {Powder! Granules)

i Organic Manure/PROM {Powder/ Granules)
Bio Ferilizers Carier Based Potassium Mohilizing 3000

4. {Powder! Giranules) -
Carier Based Consorlia {Granules) _ [

3. | Powsh Derived From Modasses {Fowder! Granules) s N I

#  SPECIFIC CONDITION

a.

L.

d.

Unit shall maintgin ZLD (Zero Liquid Discharge).

Unit shall use fresh raw material only, _

Lpif shall nd¥ carry out any activity / productior which atiracts EIA Notification dated
14/092006'and amended thereafter without obtainiog Environment Clearance for the same.
Unit shall striedy follow the Solid Fuel guideline framed by Board and shall install APCM
as perguideline.

Unitshall strictly follow the Fly Ash Notification for dispesal of generated ush.

&

.Page 115



115

Unit shall fallow coal handling guideline framed by Board and provide close ash handling
facility.

Unit shall sell out their hazardous waste to auihorized end-users who is having
uuthorization with valid CCA and rule ¥ permission to receive this waste, Unit shall make
Mol with such awthorized cod-users and submit Mal! at time of application of CCAL

Unit shall comply with additional condition for CPA/SPA areas as per GI'CB office order
dated: 11/11/2019. .

Al Additional conditions wnder Air_Acl

{al

1)

(2}

fhy
{i}

iy
(k)

Unit shall adhere to stringent air pollutants scandards i.e. 80% of existing flue gas and process
cinission standards in the CPA.

[ Flue Gas Emission Standards ]
Parameter Existing Revised Norms (80%
N ot Existing)

PM 150 MgNm3 120 ¥Meg/Nm3
ENN 100 PPM 80 PPM
NOx | 50 FPM 40 PPM

Following air _pclllul‘iun conlrol measures shall be provided for Uli.:_t.].ql..‘; s emission sources like
Bmlerr.: Thermic Fluid Heaters ele. {As Applicable) {For solid fuel utilities)

__ stipulated APCM inn Red/Orange category indusirial units of CPA
Steam generation capacity {in TPH) | Type of APCM
Less thant Multi cyelone
| Tt =3 Multi cyclone - Water Scrubber
i to = . | Bag tilter — Waler Serubber
=6 ESP ~ Water Scrubber

Unit shall provide at least two stage scrubbing system of appropriate media for the contrel of the
Process gas emission ,
Unit shall install and commission Continuous Emission Moniloring System —CEMS (as per
CPCB guidelines for relevant parameters) which shall be connected with GRCBACPCB server {In
case of large and medium red category industriaf) .
All common Bacility shall install CEMS (as Per CPCB guidelines for relevant parameters) which
shall be connected with GPCBACPCR server to the stacks provided with common multiple effect
cvaporzle, {CMEE) commeon spray dryer. Commeon incinerator etc.

The unit shall adbere W sector specitic guidelines'SCOP published by GPCBACPCR from tite to
time for effective Tugtive emission control (like guideline for: stone crushing enit, Coal handling
units, spent solvent hundling and management, Spent acid management Decontamination of
drumns, containers ele).

Lnit shall take adequate measures (o control odour nuisance {tom the industrial activities which
may include measures like- use of masking agent with atomizer system {Water curtain), chosed!
automatic material handling system, containment of the odour vulnerable areas ete.

Lnid shall not use Pet-Coke furnace o1l LSHS as a fuel,

Lonit shall adopt spectral Best Available Techoology BAT (Jike use of induction furnace, Electric
Arc Furngee instead el cupoly furnace in foondry industry, caustic Recovery system ncollon
Textiles urils ete, ¥ ' .
L'nit shall provide green belt of 40% of the plol area wsing concept of the social forestry and
development dfpreen belt outaide project premises in adjacent areas,

Lot shall peowide wall to wall carpeting i vehicle movement areas within premises to avoid
dusting

1B] Additional ¢enditions under Water Act

FPags 2|8




REGIO'lIﬁlgFFICE - ANKLESHWAR

SS== GUJARAT POLLUTION CONTROL BOARD

“#’ Plot No.5009/4 G_1.D.C. Estate Ankleshwar.393 002 Dist.Bharuch.
GFCB Tel.No.{02646) 222 933. Email id ; ro-gpcb-ankl@gujarat.gov.in,

fa) Ll shall only use irealed eMuent for preparation of lime and other slurry in ETP. Mo fresh
waler shall be uitheed ETP.

by In the case if the industry is not a member of CLTP and domestic waste water generation is more,
than 10 KLPL, industry shall install STP of adequate capacity and treated sewage shall be
rensedrecycled to the maximum extent '

2] Imgase of Large and Medium Red Cawcpory industry the unil shall install system for Continues
manitoring of elfluent qualiviquentity as per CRCE guidefines Tor relevant parameters (like pH,
Now, Temperature 1OC/COD, NH3-M ete.) and shall be connacted to GPCDB server in case If
the industry is a member of CETP, unit shall install flow meter.

(d) If the water consumption of the unit is more than 30 KLPD, Unit shall submit detailed water
harvesting plan (off sitc)

e} The unit shall explore Techno Economic feasibility of Zero Liquid Discharge (ZLD) and if
teasible, ZLTD should be adopted.,

] Additiooal conditions under Hazardoons Waste Management Rules.

{u} Lnil shall srictly earry ol handling slorage and disposal of fy ash, slag, red-mud, de-inking
sludge ete- (High Volume - Low Eilect Wastes) g5 per prevailing guidelines and it disposal at
desipmated location approved by the buoard.

{b} Industry shali dispose its hazardous wastes through co-processing, pre-pracassing to the exrent
possible prior its disposal o incinerationdandfill as per provision of Hazardous and Other
Wastes (Management and Transboundary hovement) Rules, 20H 6.

{c) Industry shall strictly comply with all the measures speeificd in guideline for spent solvent
management spent acid manasement and other guidelines fdirection published from time to time
b GPCH and for CPCB el

{d} LUnit shall carry out transportation of hazardous wastes through GPS mownted velcles only.

[ Other Gengral Conditions

fa)  Unit shall submit report of compliance of the conditions of EC every year o the board prepared
by third party.

b Unit shall enhance CER Fund allocation w al least 1.5 times the slabs given in the OM dated
011,05, 2018 for SPA and 2 times lor CAP in case of Lovironment Clearance.

3 CONIMTIONS UNDER THE WATER ACT-1974
3.1 There shall be no generation & discharge of the industrial cfTluenl from the manufacturing process
" and ather ancillary industrial operations, hence the unit shall sirictly adhere to zero discharge.
3.2 The quantity of total water consumption shall not exceed 8 KL/day as per below break up for
consett application under Water Act-1974.

Dromestic- | KL.TD
Industrial- AKLD
Gardening- 2KLD

el
-

The quantity of total waste water gencration shall nat exceed 2 KL/day as per below break up for
consent application under Water Act-1974,
Domestic - 08 KLAday
[ndustrial- il
3.4 Mode of disposal of Waste water

- at There shall be o industrial waste water generation, henge unif shall maintain ZLD.

by Sewage shell be disposed ofT through septic tank/scak pit system.

1.5 The GITH? giinage given by the GIDC for discharge of industrial elTluent shall be disconnecied &
the antletshall he szuled.

Fape 3 &
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4.4

4.8

117

The unit shalt affix of water meters as per section 4( 1) of the water (prevention and control of
Pallution) Cess Act-1977 for the purpose of measuring and recording the quantity of waler
consumed at such places as may be required, within 15 days and shall be presumed that the
quantity indicated by the meter has been cansumed by the industry until the contrary is proved.

The Board reserves the right wo review andfor revoke the consent andfor make modification in the
conditions which it seems fitin accordance with provisions of Witer Ae-1974

CONDITIONS UNDER THE AIR ACT-1981
There lollowing fuel shall be used in wrilities:

8r. No, Name of fuel Quantity
L. LD OR Coal _ 85 Livhr OR 3 MT/day
The flue gas crtission through stack shall conform 1o the ['ullm’.-mE standards.
- Stack Atrtached to Stack Air Pollution | Parameter | Permissible '_
No. | Height in Cartrol ~ Limit
A _ meter | Measure '
L. Furnace 1D _ Dust PM 120 meNm’
collector S0 &0 ppm
water scrubber ! NOx 40 ppm

There shall be no process gas emission from the manutacturing process and any other ancillary
industrial operation.

The Concentraliom of the following parameters in tha ambient air within the premises of the unil
shall not exceed the limits specified hereunder.

Sr.Ng, Paramcter | Permissible Limit (Microgram/M”)
Annual 24 Howrs Average
1, Particulate Matter{I'M ) 60 100
2L Paﬂmu!alc Maller(Phzs) 4] 1]
3. [OxidesofSulphur80,9 | " 36 ] 80
4. Cixides of NitrogengNOQ,) A I R

»  Annual arithmetic mean of mininium llM measu rements ina }ear at a particular site
taken twice 2 week 24 hourly at uniform intervals. _

= 24 hourly or 08 hourly or ¢1 bourly mounitored values, as applieable, shall be complicd
with 8% of the time in a year, 2% of the time, they may exceed the limits but not on two
consecutive days of monitoring. :

Unit shall operale mdusitial plam ¢ oaic pollulion conrol equipment very  efficiently  and

continuously so that the gascous cmission always conforms w the standards specified as above,

The consent to operate the industrial plant shall lapse it at any time the parameters of the gaseous -

crmnssion are not withu(ghe tlerance linits specitied as above

Unit shall provide pirthales, kadder, platform ete. at chimney(s) for monitoring the aic emissions

ard the same shgl be open for inspection tofand for use of Board's staft, The.chimnew(s) venes

altached Lo varfous sources of emission shall be designed by numbers such as 8-1, 5-2, ete. and

these shall begainted! displayed to facilitate 1denti Nealion.

Uhe concentration of Modse in amblient air within the premises of mdu‘xmdl unit shall not exceed

Fisblova gqe levels:

il

e
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REGIONAL OFFICE - ANKLESHWAR

= GUJARAT POLLUTION CONTROL BOARD

N Plot No.5009/4,G.1.D.C. Estate, Ankleshwar.393 002 Dist.Bharuch.
GPCB _ Tel No.(02646) 222 933. Email id : ro-gpcb-ankl@gujarat.gov.in,
i Belwien 6.00 am and t[}.ﬂ.ﬂ pm 73 dBi{AY
ii. Retween FO0 pmoand 6.00 am @ 70 4B (&)
49 All elforts shall be made to control VOO emissions and odar problerm, ifany.

GENERAL CONDITIONS:

Any change in personncl, equipment or working conditions as mentioned in the consents
fornvorder should immediately be intimated to this Board.

Applicant shall also comply with the general conditions given in annexure- T (Whichever
applicahle).

AUTHORIZATION FOR THE MAN ﬂ;GEM’E]\T & HANDLING OF HAZARDOUS

WASTE FONM-2 (See rules 6(2))

Number ol Authorization: AWH-578%.

Shree Charbhuja Agro Fertilizer Co, is herely pranted an authorization to operate tacility for

following Hazardous wastes on the promises sitwated sl Survey No: 313/314, Sub Plot No: 3,
/H. Apex Hotel, Vill: Motali, Ankleshwar-393001, Dist: Bharuch.

Sr. Waste Category | Quantity/ Fucility
~ Nu ! Year
1. | Used or Spent il 5.1 C0s MT Collection, Storage, Reuse
or s¢lling Lo registered
i 1 refiners. _ _
2 | Lmpry barrels/ containers: 35.0  ZMT Collection, Storage,
lincrs contained with i Transportation. Reuse or
| hazardous chemicaliwaste | ' | sell to authorized recycler

The awthorization is grantad to operate a hcuhn as above,

The authorization shall be i firce tor g period up Lo 28482032,

The authorization is subject to the conditions stated below and such other conditions as may be
specified in the rules from time to time under the Environment {Protection) Act-1986,

TERM AND CONDITIONS OF INUTH{]RT?ATION

I'he avthorized person shall comply with the provisions of the Environment (Protection) Act
|86, and the rules made there under.

I'he avthorization shall be produced for inspection at the request of an officer authorized by the
Gujarat Pollution Coptrol Board.

The persons autherized shall not rent, lend, sell, and transter of otherwise transport the hazardous
wilstes wilhoul gbrining prior permission of the Gujarat Pollution Control Board.

Any unauthofixed chanpe in personnel, equipment or working conditions as mentioned in the
authorizatidp brder by U persens authorized shall constitute a breach of this avthorizgion.

The persoyi authorieed shall implement Emergency Response Procedure (ERP) for which this
authorigdtion is being granted considering all siwe specific possible scenarios such as spillages,

Page 3|8
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fire etc. and their possible Impacts and #ls0 carry oul mock deill in this repard at regular interval
of time.

7.6 The Person athorived shall comply with Lhe previous outlined in the central Pollution control
board guidelines on “Implementing liabilities for Lnviconmental Damages due to Handling and
Maposal of Hazardous waste and penalty.™

7T ¢ is the duty of the authorized person to take priar permission of the Gujaral Pollution Control
Board w ciose down the tacility.

TE The impoted havardous and other wastes shall be fully insured for transit as well as for any
accidenta] ocourrence and ts clean-up operation.

7.9 The Record of consumption and fate of the imported hazardous and other wasle shall be
Maintained. _

7.1 ‘The hazardous and other wasie pets generated during recycling or reuse or recovery or pre-
processing or utilization of imported havardous or other waste shall be treated and disposed of as
per specifie conditions of authorization,

P11 Tne importer or exporter shall bear the cost of impott or export and mitigation of Damages if,
any.

712 An application for the renewal of an authorization shall be made as laid down under hazardous &
Other wastes (Management & I'ransboundary Movement) Rules-2016.

T.13  Any Other Conditions for compliance as per the guidelines issued by the Minmistry ol
Environment, Forest and Climate change or Central Pollution Control Board from time to time.

7.14  Annual return shall be filed by June 30" for the period ensuring 3 1* March of the vear, .

7.1%  Linil shall have to display the relevant informartion with regard 10 hazardous waste as indicated in
the cour's order in W.P. No,657 of 1995 dated 14" Qctober 2003,

For and on behalf of
GUJARAT POLLUTION CONTROL BOARD

I

ﬁ D, RAKHOLIA)
REGIOANL OFFICER

NO: GPCB/ RO-ANK / ID: 86700/ cow: £2022 Dt.:

-

COPY TO: Office Copy (Technical ),
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" REGIONAL OFFICE - ANKLESHWAR

SZo 'GUJARAT POLLUTION CONTROL BOARD

\{H# Plot No,.5009/4,G 1.D.C. Estate Ankleshwar.393 002 Dist.Bharuch.
GPCB Tel No.{02648) 222 933. Email id ; ro-gpch-anki@gujarat.gov.in,
GENERAL CONDITIONS

Annexure <[ -

[.  Arrangement for the measurement of the flow rate of the effluent shatl be provided within the
terminal manhcle near the cutlet of the effluent from the factory or premiscs of the applicant or from
the premises of the local body. Mo eflfuent shall he sdmitted in the pipe. Sewer or channel down-
stream of the low megsurement system or the terminal manhole, Wo etfluent shall find it way to
any place other than the collection system desipned and provided for the same. Measurement of flow
shall be maintained by the applicant and records shall be avaitable o the officers of the Stafl
whenever called for. '

2. Solid waste arising from the manufacturing process and /o from the treatment of the effluent shall
be disposed ol by incineration or by sanitary land 1illing at u site approved by the Board,
3. Uhe applicam shall have w plany at ieast three varieties of trees atong the boundaries of the industrial

premises with a density not less than OO0 treessacre,
4. Storm water shall not be mixed with the indosteial effluent.

Good housekeeping snall be maintained within the factory and industrial premiscs, All pipes, valves
and drains shall be leak proof. Fleor washing shall be admired into the effluent collection system for
subrsequent treatment and dizposal.

n

G, The applicant shall provide facilities for collection of sample of the ¢Muent by the stafT of the
livard.

7. T'he applicant shall intimate the occurrence of any accident, act or evend n:sulting in hischarge o
puisctous, noxiows or polluting matler or the lkelibood of the same into a stream or well. to the
Repional Officer under the intimation to the Member Scerctary in accordance with Section3t (1) of
the Water Act.

#.. Clearance shall be obtained from the Chief Inspectorate of Factories in respect of safety measures.

9. Unit shall put up al the entrance = board displaving the name of unit, particulates of the
productprocess, the name of propristor/partner/director of the unit and the electricity consumer
nmumber as on the record of DGYCL.
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Annexure 2

Gujarat Polluti§iPCfontrol Board | PCBId: 86700 |

W ( Inspection Report) - Air,Water,Hazardous
Ny (Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

1 Industry Details shree charbhuja agro fertilizer co. | Outward No: 42221-07/02/2024 |
Email : PLOT NO:Survey No. 313/314,,
mayurjain36@yahoo.in Survey No. 313/314, Sub Plot No. 3, B/H. Apex Hotel, Motali, ,
Ankleshwar - 393001
Telephone : DIST : Ankleshwar, TAL : Ankleshwar, SIDC : Not In Gide
9898471159
Inspection Id: 763207 ( On Complaint ) Ro Name : Ankleshwar
2 |Type/Scale/ Sector / Status: ORANGE / SMALL / Fertilizer (granulation / formulation / blending only) / In
Operation
3 | Inspection Dt & Time : 08/12/2023 12:15/ Water , Hazd Person Contacted : Mr. Mayur Jain, Partner
4 |Env Audit Detail : Sch:N.A, ,Year: ,OnDt:
Commissioned Dt : 01/04/2022 Production Start Dt : 15/04/2022 Applicability of CRZ Rules : No
5 |[Water Consumption in Kilo Lts Per Day Ind: 12.000 Dom: 4.000 Borewells: 0
"6 | Waste Water generation / Discharge (klpd): Ind: 0.000 Dom: 2000 Tubewells: 0
7 |Consumer No.(Electric Meter): Source of Water Supply: Tanker
8 | Disposal Mode of Industrial / Domestic: ____ Not Specified /Not Specified
9 | Discharge Pt/ Final Receiving Body (Ultimate): ZERO DISCHARGE UNIT / ZERO DISCHARGE UNIT
10 | Status of water consent Under the Water Act,1974: AWH-57896-28/08/2032 Last Inward:263009-29/08/2022[GRT]
11 |Effluent Treatement plant (ETP) : Units, if provided and status :
_NoDaa _ __ _______ _ __ o ___________
12 | Whether Industry is a member of CETP ? No
13 [Boilers=0 , DG Sets=0 , Flue Gas =1, Process =0 , ETP Cap = 0, Capacity of All =

APCM Details : Alkali Scrubber,Dust Collector
Fuel Used : Coal
Stack Attached to : Furnace

14

15
16
17

| TSDFName:  NotRegdwithanyTSDF _ _  _  _ _ _ _ _______________________
| Lab Charges Pending : _Rs.9670.00 ____ __ Water Cess Charges Pending: NIL
Last Env. Form V : -— Water Cess Return : HW Monthly Return : 2023-99
Last 3 Legal Action :
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Gujarat Polluti§iP@ntrol Board PCB Id: 86700

W ( Inspection Report) - Air,Water,Hazardous
Ny (Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)
General Observation
a | - | Ts the Industry in Operation 22 No. Durlng visit production plant is not found in
operation.
a | - | R.O File No -
b | - | Industry Operating without CCA Yes Having Valid CCA of the Board.
- | Has Production exceeded (last 3 MTHs) than CCA-Qty | No.
d Any products-NOT in CCA, manufactured-Last 3
- No.
MTHs
¢ |- | Foul Odour/Fugitive Emission/Bye Pass in Premises ?? | No.
f | - | Industry Name CHANGED in recent times ?? No.
g | - | Has Regn with CETP or TSDF expired ?? No.
h | - | Seperate Energy Meter for A.P.C.M ? No.
h | - | Provision of any STAND-BY Pump ?? No.
GEM
13| - Where Authorization Under BMW Rules 2016 obtained ? No
Provide Authorization No. / Date )
Haz Waste Related
a | - | Haz waste Catg confirmitive with CCA No.
- | H.W generation exceeding CCA limits No.
Collection, Storage, Treatmnt, Disposal Facility
c |- No.
Adequate ??
d | - | Reusing or Recycling of Haz Waste by Industry ? No
. |- &{;)gBook / XGN Manifests / Disposal Records TALLYING Not At All
f | - | Stock of Haz-Waste @ premises/Whether EXCESS ? As per crux
_ | Recycler/ Actual user has valid Authorization under No
& | " | rules 6 or 9 of HOWR-2016? :
Installed capacity of the plane based on machinery
h | - | installed (Capacity of Machine,No. of Batch/Day,Annual| --
Capacity)
; Technical capability and equipment complying with the No
SOP/Guideline? )
. Is unit complying the conditions gives in No
! |” | SOP/Guidelines? :
k | - | Facility is adequate for the applied process No.
1 |- | Passbook is maintained? No.
m | - | Details of PLI, if applicable --
n | - | Details of safety spects provieded by the facility --
Seprate storage area for Haz. Waste for the utilization
o |- 5 5 o No.
or generation from the process is provided?
p | - | Quantity of Hazardous waste procured as per CCA? No.
Water Parameter
b | - | Source of Water Supply Tanker
c |- | W.W.G is EXCEEDING the CCA Limits No. No industrial w/w generation.
d |- | W.W Disposal as per the Consent Conditions ? Yes ZLD unit
e |- | Was the ETP in operation ? Not Applicable
f | - | Treatment System ADEQUATE to handle existing effluent | Adequate
g | - | Did u observe ANY ILLEGAL Discharge ?? Yes
h | - | Nos of Samples collected 01
Remarks :
07/02/2024 2/7 ( Through XGN)




Gujarat Polluti§PGntrol Board PCB Id: 86700

W ( Inspection Report) - Air,Water,Hazardous
Ny (Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

Site Observations during Inspection, PCB-ID: (86700 )

Inspection Crux:

Water Observation:

This unit is visited with reference to a complaint letter received to this office on dated-08/12/2023 from Shree
Manilal Dahyabhai Patel, At.Post-Motali, Tal. Ankleshwar, Dist. Bharuch regarding illegally discharge of
chemical contaminated water in their agricultural land from M/s. Shree charbhuja agro fertilizer co. Located
behind Apex Hotel, Village- Motali and hence their agricultural land became non-fertile for the anyone crops and
they could not taken any crops from this land. There is no w/w generation from the manufacturing process.
Domestic w/w dispose through soak pit/septic tank system. Detail IR along with photographs & 3-day notice is
uploaded here with as document file. [402]-09/12/2023

Air Observation:

This unit is visited with reference to a complaint letter received to this office on dated-08/12/2023 from Shree
Manilal Dahyabhai Patel, At.Post-Motali, Tal. Ankleshwar, Dist. Bharuch regarding illegally discharge of
chemical contaminated water in their agricultural land from M/s. Shree charbhuja agro fertilizer co. Located
behind Apex Hotel, Village- Motali and hence their agricultural land became non-fertile for the anyone crops and
they could not taken any crops from this land. Detail inspection under this section could not be carried out. Detail
IR along with photographs & 3-day notice is uploaded here with as document file. [402]-09/12/2023

Hazard Observation:

This unit is visited with reference to a complaint letter received to this office on dated-08/12/2023 from Shree
Manilal Dahyabhai Patel, At.Post-Motali, Tal. Ankleshwar, Dist. Bharuch regarding illegally discharge of
chemical contaminated water in their agricultural land from M/s. Shree charbhuja agro fertilizer co. Located
behind Apex Hotel, Village- Motali and hence their agricultural land became non-fertile for the anyone crops and
they could not taken any crops from this land. Detail inspection under this section could not be carried out. Detail
IR along with photographs & 3-day notice is uploaded here with as document file. [402]-09/12/2023

General Observation:

This unit is visited with reference to a complaint letter received to this office on dated-08/12/2023 from Shree
Manilal Dahyabhai Patel, At.Post-Motali, Tal. Ankleshwar, Dist. Bharuch regarding illegally discharge of
chemical contaminated water in their agricultural land from M/s. Shree charbhuja agro fertilizer co. Located
behind Apex Hotel, Village- Motali and hence their agricultural land became non-fertile for the anyone crops and
they could not taken any crops from this land. Detail IR along with photographs & 3-day notice is uploaded here
with as document file. [402]-09/12/2023

~ RO Comments/Reply :NoD may be issued -07/02/2024

[ recommend : e. Recommend Notice of Dirn
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Gujarat Polluti§iP&pntrol Board PCB Id: 86700

W ( Inspection Report) - Air,Water,Hazardous
-y~ (Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

Point to point reason of recommendation for this action

During visit, it is observed that at the back side of the unit near the bore well room of the farmer there is wet
patches of water flow is observed from the unit to agricultural land under cement sheet boundary wall which
was observed gone in to nearby agricultural land of other farmers. During visit various heaps of total @ 800 MT
of various types of wastes are observed stored on open land within unit premises. Due to rain during the next
week in this area, various ponding of contaminated rain water are observed between the heaps of waste in low
laying area due to leach out from the heaps of stored process wastes. Unit has not provided proper storage
facility for the storage of procured process wastes. Analysis report of sample of composite w/w sample collected
from various ponds of w/w within unit premises shows that pH is 4.51 and concentration of COD and BOD is
886mg/lit and 201 mg/lit resp.

W.C Notings: ------------ [402-DEE]~

Specific Instructions given to Industry at the time of visit , for Pt to Pt Compliance

6. AsH (AxdRe{l $2A WSl Internal Storm Water Drain olotlelcl el Aell outlet UL collection pit L&l
contaminated w/w o reuse s2¢ll Hi2o{l system olotlelcll @l Wil Ggcld contaminated rain water
AsHoll lelR g uestcl asla.

5. AsHMUL store 53C process waste HI2 storage shed U8 leachate collection system ¢leilelcl dal storage
shedHl % process wasteall JUe sl

4. AL wscll(SaHl UdA crulestl AlA AsH ([QrcARHL AUl process wastestl @AM aRuLel well
contaminated Aol AsHo{l BN wUAd €laldt Al W USA AsHoll oegl @’ sRALE yeell xlot
UR 21AG &l ddl patches Slall HOA AH% UER wasteoll @A R EEA WISIAHL contaminated w/w
dRAG Slal HAd, BHL wiw oll s olyoll dUl process wastesll 3oL Higl solid wastesll W olyoll
AsA 5 B,

7. Yclsld UHA Becl AR MIUell raw material procurement, production, water consumption, w/w generation,

fuel consumption, hazardous waste generation/ disposale{l (oLl 2% 53 otell. AR MM (AdLAl RS
% sdll.

3. Yelstc AHA AsHul yeell willot uR 2R 800 MT el [AlAY YsiRell process wastesil @2l
ARt 53 Hlal HAA, B waste sallll cllalclHl AUAA & ua Aol g GUalal scllall 8l dofl MRl
ULLRUS %Y sl

2. Yeltsld AHA AsHHL Geuleatal Aol st adl Alal HAA Al @ sllotd Ul sl

1. 3ol AsHoll Yetsid AL A(3AA HAA AW sRalEsll Ucteldl AcuHl A 8.

Compliance Observed in this Inspections.
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Gujarat Polluti§ip&pntrol Board

PCB Id: 86700

W ( Inspection Report) - Air,Water,Hazardous
Ny (Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)
Instructions in Previous Visits and Reply Insp Det Instruction Status
1. wUell Furnace A cdudd He{lHl SMF ol calarean settadl. 685855(12/09/22) Still Pending
; We will provide SMF facility within the week at chimney attached with
furnace. (14/09/2022)
2. Uell AsHHL UdAl Raw HEZlA Productell 21se{l (Aotdl duuus 685855(12/09/22) Still Pending
% (.
; We have submitted the stock of raw materials & product alongwith the copy
of invoice as Annexure - 1 alongwith reply at RO Ankleshwar & the same is
uploaded in tag.000. (14/09/2022)
1. YAsld AHA wlloz M2l couddl taua waAd AeR ollold %331 675959(29/06/22) Partial Compliance
WRclleto(lR Al Geuteot ulsal sta udl.
1. YEsld uHA AsHHL Shed construction &l Wlee machinery installetion | 640018(22/02/22) Fully Complied
adR sto(l3l U Aol HAA B Hzell FaHIgUR late fee Rl
; We have paid late fees @ 3750/- Rs, paid receipt is uploaded in tag.000.
(28/02/2022)
¥. AsHHL AUAA Borewell Hi2o{l CGWA permission 2d\s{l 2uredl ¢l 640018(22/02/22) Partial Compliance
3. A€ wH{lot UAOs &g M) NA sAct B 3 3H A 3ol uredl sl | 640018(22/02/22) Fully Complied
dal ueR wHlel HI2q) zoning certificate 2% $2d.
; In this regard, we would like to clarify that we have obtained a revised NA
order showing the use of multipurpose from the Collectorate of Survey No.
313 Sub-Plot No. 3. Copy of the same is uploaded in tag.000. The zoning
certificate will be submitted within couple of weeks.™If applicable (28/02/2022)
2. YAUsldl UHA AsHHL AR 300 MT ¥2Al raw material stock on open 640018(22/02/22) Partial Compliance

land without cover JU3d %\l HAA % covered & paved areal % AW
dal UER material sAll clcll Ol Asll £xclld (Aot U ctell Turedll
sl

; In this regard kindly note that, the stored raw materials are shifted from our
old unit. We are in process to construct covered & paved storage area for the
same, meanwhile at present we have stored that material on tarpaulin. But we
assure to the board that we will construct storage area as soon as possible
and we will shift all the raw materials in covered storage area. (28/02/2022)
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Gujarat Polluti§ip@ntrol Board

e’ ( Inspection Report) - Air,Water,Hazardous

| PCB 1d: 86700

o B e
-y~ (Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

Annexure Details - Air,Stack,Hazardous Waste & Samples PCB-ID: (86700)

A Sample Details

Sr | Act [Ph/Temp/Air Sampled Time Type Sampling Point Col-Cond
1 H-8 /- 1300-1300 REP |composit solid waste sample collected from various Unknown
heaps of waste stored within premises. ~
2 | W-12 (@ 6 onph strip /32 1230-1230 REP |## final outlet of the etp ~ composit w/w sample Brown
collected from various ponds of w/w within unit pr
B Process Stacks
C Flue gases Stacks
Sr |Stack attached to Mts |Remark SMF APCM Fuel Consp-Unit Insp Remk
1 | Furnace 10 [LDO 85 Lit/Hrs. OR YES ASC,DUS Coal 30 MT/day
Coal 3.0 MT/day
D Details about Hazardous Waste Management :
Sr Source of Hazardous Waste Catg Qty/Year HW Disposal Management
1 | Used or Spent Oil 1-5.1 0.050-M.T| COL,DEC,OTH,REU,STO,TRA
2 | Empty barrels/containers/liners contaminated with hazardous I -33.1 50.000-M.T| COL,DEC,0TH,REU,STO,TRA
chemicals /wastes

E Products :

Sr Product Name NOC Qty CCA Qty Applied Qty

Inspection Remark

1 |soil conditioner or npk fertilizers or organic 3000.000 3000.000 - M.T 3000.000
manure/prom or bio fertilizers carier based potassium
mobilizing/carier based consortia or potash derived
from molasses (powder /granules)

F Raw material :

Sr Raw Material Name Capacity - Unit / Month
1 |ammonium sulphate 0.000 - M.T
2 |BIO Compost 0.000 - M.T
3 |di ammonium phosphate 0.000 - M.T
4 |dolamite 0.000 - M.T
5 [lime powder 0.000 - M.T
6 |magnesium sulphate 0.000 - M.T
7 |muriate of potash 0.000 - M.T
8 |phospho-gypsum / gypsum/process waste 0.000 - M.T
9 |potas powder 0.000 - M.T
10 [rock phosphate 0.000 - M.T
11 [sulphur 0.000 - M.T
12 |urea 0.000 - M.T
G Water Consumption & Generation Break up
Sr | Water Code (Qty in klpd - Kilo Ltr per Day)| WC:16.000 | WWG : 2.000 Water Source Remark
1 | Agriculture 2.000 0.000 Tankers
2 | Domestic Purpose 1.000 0.800 Tankers
3 | Mnfg Process 5.000 0.000 Tankers

H Solid Waste

Inspection Team : MS. ALPA AMRUTBHAI VASAVA - L.U.Katariya, SSA

I hereby affirm, that all the PDF, Data mentioned above, fees paid has been checked & certified.

ol "1 f:l Jeehersay
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Gujarat Polluti§iPJontrol Board PCB Id: 86700

W ( Inspection Report) - Air,Water,Hazardous
Ny (Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

Signature By(MS. ALPA AMRUTBHAI VASAVA)
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Shree Charbhuialgzartilizer Co. (86700)

This unit is visited with reference to a complaint letter received to this office on dated-08/12/2023 from Shree

Manilal Dahyabhai Patel, At.Post-Motali, Tal. Ankleshwar, Dist. Bharuch regarding illegally discharge of chemical
contaminated water in their agricultural land from M/s. Shree charbhuja agro fertilizer co. Located behind Apex
Hotel, Village- Motali and hence their agricultural land became non-fertile for the anyone crops and they could not
taken any crops from this land. During visit first of all we have contacted to complainer, visited their agricultural land
and learnt about the complaint. Agricultural land of Shree Manilal Dahyabhai Patel is adjoining to boundary wall of
M/s. Shree charbhuja agro fertilizer co. There is cement sheet boundary wall between agricultural land and the unit.
During visit, it is observed that at the back side of the unit near the bore well room of the farmer there is wet patches
of water flow is observed from the unit to agricultural land under cement sheet boundary wall which was observed
gone in to nearby agricultural land of other farmer. During visit, except wild grasses there is no any growing crop
observed within the land of Shree Manilal Dahyabhai Patel. During visit, wet patches of water flow is observed on
agricultural land, however water ponding is not observed in agricultural land of shree Manilal Dahyabhai hence
water sample from the land could not be collected. Then after we have visited industrial unit and following
observations are observed.

This unit is engaged with production of Soil Conditioner (Granules & Micro Nutrients)/ NPK Fertilizers (Powder
/Granules)/ Organic Manure/Prom (Powder /Granules)/ Bio Fertilizers Carier Based Potassium Mobilizing (Powder
/Granules) Carier Based Consortia (Granules)/ Potash Derived from Molasses (Powder /Granules) — 3000 MT/M. Unit
has obtained CCA (AWH-57896) of the Board and is valid up to 28/08/2032 for the same production. During visit
production plant is not found in operation.

During visit various heaps of total @ 800 MT of various types of wastes are observed stored on open land within unit
premises. Upon asking for the stored waste, they are procuring process waste from the various units as raw materials
however unit has not furnished detail regarding procurement and use of the same. Hence they are instructed o submit
detail regarding procurement and use of stored process waste. Due to rain during the next week in this area, various
pondings of contaminated rain water are observed between the heaps of waste in low laying area due to leach out
from the heaps of stored process wastes. Unit has not provided proper storage facility for the storage of procured
process wastes. Hence they are instructed to provide proper storage facility with leachate collection system for the
same and store the entire process wastes in storage facility instead of stored on open land. Unit has not provided
internal storm water drain and collection pit with reuse system if any contaminated rain water generates during the
rain. Hence they are instructed to provide proper internal storm water drain and collection pit with reuse system to
prevent discharge of contaminated w/w from the unit to outside of the unit. During visit one sample of composite
w/w sample collected from various ponds of w/w within unit premises and one composite solid waste sample
collected from various heaps of waste stored within premises.

Conclusion: Looking to the above mentioned observations, contaminated rain water was been gone in to adjacent
farm of complainer’s from this unit through passing under boundary wall at the backside of the unit.

Unit has not furnished details pertaining to last three months production, waste procurement/disposal, water
consumption, w/w generation/ disposal, fuel consumption, hazardous waste stock/generation/disposal etc. and
remarks are issued for the same. During visit instructions was given in 3-day notice given to the unit as per written
instruction note. Photographs taken during visit and 3-Day notice is attached here with.



Wet patches of water flow are observed from the unit to agricultural land under cement sheet boundary wall which was
observed gone in to nearby agricultural land of other farmer.




Various pondings of contaminated rain water are observed between the heaps of waste in low laying area due to leach out
from the heaps of stored process wastes.

NEI & 3-Day notice




Annexure 3
— GUJARAT PO Lition cONTROL BOARD

—_— PARYAVARAN BHAVAN, SECTOR 10-A,

b e e,

il A GANDHINAGAR - 382010,
|

GPCB (T) 079-23232152

BY R.P.A.D,
NOTICE OF DIRECTION UNDER SECTION 33-A OF THE WATER (PREVENTION AND
CONTROL OF POLLUTION) ACT-1974 (HEREINAFTER REFERRED TO AS THE “WATER
ACT"} AS AMENDED FROM TIME TO TIME.

WHEREAS you M/s. Shree Charbhuja Agro Fertilizer Co. are having an industrial plant
at Survey No: 313/314, Sub Plot No,3, Vill: Motali, Tal: Ankleshwar, Dist:- BHARUCH.

AND WHEREAS you were having CCA No. AWH-57896 valid up to 28/08/2032 lor
manufacturing of items /products mentioned there in Consent Order subject Lo the conditions
mentioned therein,

AND WHEREAS during the inspection of your industrial plant on 08/12/2023 under
Section -23 of the Water Act by the authorized officer of the Board and lollowing non-
compliances were observed:

+. This unit is visited with reference to a received regarding illegal discharge of chemical
contaminated water in their agricultural land from M/s. Shree Charbhuia agro
fertilizer co. Located behind Apex Hotel, Village- Motali.

2. During visit, it is observed that at the back side of the unit near the bore well room of
the farmer there is wet patches of water flow is observed from the unit to agricultural
land under cement sheet boundary wall which was observed gone in to nearby
agricultural land of other farmer. During visit, wet patches of water flow is observed
on agricultural land, however water ponding is not observed in agricultural land.

3. During visit production plant is not found in operation. However, various heaps of
total @ 800 MT of various types of wastes are observed stored an open land within

. umit premises.

4. [pon asking for the stored waste, they are procuring process waste from the various
units as raw materials however unit has not furnished detail regarding procurement
and use of the same. Unit is not complying with CC&A condition of suing fresh raw
material.

5. Due to rain during the next week in this area, various pondings of contaminated rain
water are observeil between the heaps of waste in low laying area due to leach out
from the heaps gFstored process wastes. Unit has not provided proper storage facility
for the starage of procured process wastes.

6. Unit has nop’provided internal storm water drain and collection pit with reuse system
if any contaminated rain water generates during the rain.

7. AnalySis report of composite solid waste sample collected from various heaps of waste
stored within premises shows parameter: pH: 7.12, NH3-N: (.35 gm/kg, COD: 12.71
gm/kg, Phennlic Compound: 0.001 gm/kg, Total Alkalinity as CaC03: 3.1 gm/kg, Total
Inorganic Solids: 670,93 gm /kg.

Clean Gujarat Green Gujarat
Website : hitps:/gpcb.gujarat.gov.in
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8. Analysis report of composite Waste water sample collected from various ponding of
waste water within unit premises shows parameter: pH: 4.51, COD: 886 mg/l, BOD:
201 mg/1, NH3-N: 90.72 mg/|, Colour: 700 Pt.Co.5¢., Phenolic Compound: (.15 mg/1.

9. Unitis not complying with CC&A conditions.

AND WHEREAS on site written remarks were given & directed Lo comply within
stipulated time period. However, you have not submitted reply.

Now, therefore [ Arun G. Patel, Environment Engineer pr nposes to issue Notice under
section 33-A of the Water Act-1974 as under:

1. To close down your industrial activity under the Water Act - 1974.

2. To close down your industrial activity under said act il industrial activity runs by
Captive Power Plant or D, G. Set. :

3. Todirect the concerned authority to disconnect Electrical supply and Water supply of
your unit.

You are hereby directed to reply & Submit compliance of above points within 15
days from the date of serving of this notice failing which, it shall be presumed that you
have nothing to say in this matter and appropriate action will be initiated against you for
the conduct of the business of your industry, under the Water Act-1974 for above non-
compliance.

FOR AND ON BEHALF OF
GUJARAT POLLUTION CONTROL BOARD

M@f{;wq

[A#un G. Patel)
ENVIRONMENT ENGINEER

NO: GPCB/ANK-CCA-2277/1D:86700/ Date: __f03/2024

Issued to:
/5. SHREE CHARBHI}JA AGRO FERTILIZER CO.
SURVEY NO:313/314, SUB PLOT NO. 3,
VILL: MOTALL TAL: ANKLESHWAR,
Dist: BHARUCH:

Copy To:
» Regidnal Officer,
Gujarat Pollution Control Board,
fegional Office,
Ankleshwar.... for monitoring & verification within 15 days.



Annexure 4

Gujarat Polluti§@Fntrol Board | PCBId: 86700 |
W ( Inspection Report) - Air,Water,Hazardous
Ny (Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)
1 Industry Details SHREE CHARBHUJA AGRO FERTILIZER CO. | Outward No: 42863-10/06/2024 |
Email : PLOT NO:Survey No. 313/314,,
mayurjain36@yahoo.in Survey No. 313/314, Sub Plot No. 3, B/H. Apex Hotel, Motali, ,
) Ankleshwar - 393001
Telephone : DIST : Ankleshwar, TAL : Ankleshwar, SIDC : Not In Gide
9898471159
InspectionId : 805050 ( After Notice of DIR ) Ro Name : Ankleshwar
2 |Type/Scale/ Sector / Status: ORANGE / SMALL / Fertilizer (granulation / formulation / blending only) / In
Operation
3 | Inspection Dt & Time : 24/05/2024 10:15/ Water Person Contacted : MR. MAYURBHAI JAIN
(Properitor)
4 |Env Audit Detail : Sch:N.A, ,Year: ,OnDt:
Commissioned Dt : 01/04/2022 Production Start Dt : 15/04/2022 Applicability of CRZ Rules : No
_S {Water Consumption in Kilo Lts Per Day _ _ Ind: 12000 _ __Dom: 4000 _ __ _ Borewells: 0
6 | Waste Water generation / Discharge (klpd) : Ind: 0.000 Dom : 2.000 Tubewells: 0
7 |Consumer No.(Electric Meter): Source of Water Supply: Tanker
8 | Disposal Mode of Industrial / Domestic: Not Specified / Not Specified
9 | Discharge Pt/ Final Receiving Body (Ultimate): = ZERO DISCHARGE UNIT / ZERO DISCHARGE UNIT
10 [ Status of water consent Under the Water Act,1974: _ AWH-57896-28/08/2032 Last Inward:263009-29/082022[GRT] _
11 |Effluent Treatement plant (ETP) : Units, if provided and status :
_|[NoData
12 | Whether Industry is a member of CETP ? No
13 |Boilers=0 , DG Sets=0 , Flue Gas =1, Process =0 , ETP Cap = 0, Capacity of All =

APCM Details : Alkali Scrubber,Dust Collector
Fuel Used : Coal
Stack Attached to : Furnace

14
1
16
17

| TSDF Name:  NotRegdwithany TSDF _ _ __ _ _ _ __ _ _ _____________________
| Lab Charges Pending: _Rs.9670.00 ______ Water Cess Charges Pending: NIL
Last Env. Form V : -— Water Cess Return : HW Monthly Return : 2023-99
Last 3 Legal Action :
Insp Dt Act Leg Dt For Insp ID IR-Leg Type Out No
08/12/2023 NOT 12/03/2024 33A,IMM, 763207 NOT COM 785875
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Gujarat Polluti§i3@pntrol Board

( Inspection Report) - Air,Water,Hazardous

PCB Id: 86700

-y~ (Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

One Time Updations

0 |- | Air - Water - Hazd ACTs Applicability ? Air, Water, Haz
e | - | Electric Company Name (Power Supply) DGVCL
p | - | On East Direction of the location of the Company Nr. Apex Hotel
p | - | On North Direction of the location of the Company N. H.No. 8
p | - | On South Direction of the location of the Company N. H.No. 8
p | - | On West Direction of the location of the Company Nr. Apex Hotel
0 | - | Production since (Date) or Proposed 15/04/2022
m | - | W.W.G Treatment thru Pri / Sec / Tertiary / N.A : Primary
n | - | Nos of Flow-Meters - W.C/ W.W.G / ETP = 0,0,0
d |- | Is Industry ZERO DISCHARGE Catg (If Yes, HOW ?) Yes
General Observation
a |- | Is the Industry in Operation ?? No.
a |- | R.O File No -
b | - | Industry Operating without CCA No.
c | - | Has Production exceeded (last 3 MTHs) than CCA-Qty | No.
q |- Any products-NOT in CCA, manufactured-Last 3 No.
MTHs

¢ | - | Foul Odour/Fugitive Emission/Bye Pass in Premises ?? | No.
f | - | Industry Name CHANGED in recent times ?? No.
g | - | Has Regn with CETP or TSDF expired ?? No.
h | - | Seperate Energy Meter for A.P.C.M ? No.
h | - | Provision of any STAND-BY Pump ?? No.
Water Parameter

- | Source of Water Supply Tanker

- | W.W.G is EXCEEDING the CCA Limits No.

- | W.W Disposal as per the Consent Conditions ? Yes

Not Applicable

- | Treatment System ADEQUATE to handle existing effluent | Not Required

- | Did u observe ANY ILLEGAL Discharge ?? No.

b
c
d
e |- | Was the ETP in operation ?
f
I
h

- | Nos of Samples collected

Remarks :

Site Observations during Inspection, PCB-ID: (86700 )

10/06/2024
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Gujarat Polluti§@&pntrol Board PCB Id: 86700

W ( Inspection Report) - Air,Water,Hazardous
Ny (Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

Inspection Crux:

Water Observation:

Compliances of notice direction u/s 33A of WA-1974 dated 12.03.24 is as follows. Point No (1) during visit unit
is not found in operation. No illegal discharge of w/w is observed from the unit into the agriculture land of Mr
Manilal Dahyabhai Patel.Point No (2) Agriculture land of Mr Manilal Dahyabhai Patel is found dry & no
contaminated w/w is observed in this agriculture land. No crop is observed in this land.Point No (3) Unit is not
found in operation. Various heaps of different types of wastes @ 800 MT are found lying in open land within unit
premises.Point No (4) Unit has not produced any authentic documents regarding procurement of process
waste.Point No (5) No rain is observed during visit & entire premises of the unit & adjacent agriculture land of
the complainer is found dry, however unit has not provided covered storage facility to store different types of
wastes. Point No (6) Unit has not provided internal storm water drain & leachate recollection facility in case of
emergency. Unit has not taken any preventive measures to restrict contaminated w/w going into adjacent
agriculture land of the complainer.Point No (7) No sample is collected during visit.Point No (8) Entire premises
of the unit & adjacent agriculture land of the complainer is found dry, hence sample is not collected.Point No (9)
Unit is not complying with CCA conditions.Conclusion: Unit has not provided internal storm water drain &
leachate recollection facility in case of emergency. Unit has not taken any preventive measures to restrict
contaminated w/w going into adjacent agriculture land of the complainer. Hence during monsoon season there are
chances of contaminated w/w going into adjacent agriculture land of the complainer. Written instructions given to
the unit in 3 day notice. Photographs & 3 day notice is attached separately. [4736]-31/05/2024

Air Observation:

Unit is visited to verify compliances of notice of direction u/s 33A of WA-1974 dated 12.03.24 issued to the unit
& letter of Mr Manilal Dahyabhai Patel, At.Post-Motali, Tal. Ankleshwar, Dist. Bharuch dated 23/05/2024
[4736]-31/05/2024

Hazard Observation:

Unit is visited to verify compliances of notice of direction u/s 33A of WA-1974 dated 12.03.24 issued to the unit
& letter of Mr Manilal Dahyabhai Patel, At.Post-Motali, Tal. Ankleshwar, Dist. Bharuch dated 23/05/2024
[4736]-31/05/2024

General Observation:

Unit is visited to verify compliances of notice of direction u/s 33A of WA-1974 dated 12.03.24 issued to the unit
& letter of Mr Manilal Dahyabhai Patel, At.Post-Motali, Tal. Ankleshwar, Dist. Bharuch dated 23/05/2024.
[4736]-31/05/2024

~ RO Comments/Reply :Strict action may be taken -10/06/2024

[ recommend : g. Recommend Strict Action

Point to point reason of recommendation for this action

Various heaps of different types of wastes @ 800 MT are found lying in open land within unit premises unit has
not provided covered storage facility to store different types of wastes. Unit has not provided internal storm
water drain & leachate recollection facility in case of emergency. Unit has not taken any preventive measures to
restrict contaminated w/w going into adjacent agriculture land of the complainer.
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Gujarat Polluti§@@ntrol Board PCB Id: 86700

W ( Inspection Report) - Air,Water,Hazardous
-y~ (Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

W.C Notings: ---------- [4736-DEE]~

Specific Instructions given to Industry at the time of visit , for Pt to Pt Compliance
5. RM purchase il £xclld%) YUl % s2cll.

4. UGl Yellsid €12lel B RM ol @91 WEAML Blal HAA A el UQl d % RAQAHL slal HAA & ual
WUl g2 HERlac A closed shed Hi store scllo{l calcRall 53 o1&l

1. AsHall Yausid e:2dlel AsH ot Blall HAA Ul SlURl YsiRell ug@ et Holl «iell.

2. vuoll AsHHLYL SleatlaA2s Are 2R ol el WdRHL g uestalell Hi2ell SRl Uolel AdtHl dd
atefl.

3. Uil g1l Contaminated w/w ol recollect $2¢ll Hi2a{l internal SWD with recollection system oletldc oi&l.

6. BCCL QL Ml¥all RM purchase, production, water consumption, fuel consumption cdl? HU@dl quRUs %
scl.

Compliance Observed in this Inspections.
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Gujarat Polluti§@ontrol Board

W ( Inspection Report) - Air,Water,Hazardous
Ny (Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

PCB Id: 86700

Instructions in Previous Visits and Reply

Insp Det

Instruction Status

6. AsH (ArcdRell s WSl Internal Storm Water Drain ¢loticlcll 4ol ot
outlet WA collection pit A&l contaminated w/w o\ reuse ¢l H2e{l system
aotiacl Bl Asuuiell Ggald contaminated rain water AsHoll 6lelR %
sl sl

763207(08/12/23)

5. AsHUL store 5 process waste HI2 storage shed 8 leachate
collection system oletlaldl dal storage shedHl % process wastesll 91é
sRcl.

763207(08/12/23)

4. AL AUsABAHL WS clRulEatl Al AsH (ArctiRHl 4B process
wasteatl olARIMIY L€l Ukl contaminated USA AsHo{l ULN
A Elalet oAl W A AsHoll syl ¥t sRALEL{ yeell et
U2 21 8l Adl patches %lall HAA AHY UER wastesll LA A
¥ WISIRAML contaminated wiw GRIAG Slal HAA, FHIU wiw il As
olyoll el process wastestl @dlc2A HiEl solid wastesll As ool WA
s 8.

763207(08/12/23)

7. YASll UHA BEAL AR HIRelL raw material procurement, production,

water consumption, w/w generation, fuel consumption, hazardous waste
generation/ disposale{l (ALl 2% 53 otell. UER AMIM (ADLAL WURUS %

sl

763207(08/12/23)

3. yeusid A4 AsHAl yedl willot UR R 800 MT Becil [Aldu ysiRell
process wasteoll @A AU@ 53 Aal HAA, B waste seliell claelHl
AUAA B A Aol g GUAL sRclloll B Aol HEA 2utuue 29 sl

763207(08/12/23)

2. Yeltslcl A1 AsUHl Gaulgotal ALl st audl Slal HAA otell ®
oot *uRdl scl.

763207(08/12/23)

1. Uil AsHo{l Yautsict UMFL ABGUA HAA A sRaULE Aotalul
AcuHl Aad 8.

763207(08/12/23)

1. wlUe{l Furnace # cdUdd A He(lHl SMF ol catcizaul olotielcl.

; We will provide SMF facility within the week at chimney attached with
furnace. (14/09/2022)

685855(12/09/22)

Still Pending

2. vlUell WsHHL WAl Raw HAlZlacd Productetl 21se{l (oLl ueu s
% sdl.

; We have submitted the stock of raw materials & product alongwith the copy
of invoice as Annexure - 1 alongwith reply at RO Ankleshwar & the same is
uploaded in tag.000. (14/09/2022)

685855(12/09/22)

Still Pending

1. YAsld AHA wlloz H2llot3A couddl taua waAd AeR ollold %331
URallotdlRA Rl Geutest ulsal sla wicll.

675959(29/06/22)

Partial Compliance
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Gujarat Polluti§@@ntrol Board |_PCB Id: 86700

W ( Inspection Report) - Air,Water,Hazardous
-y~ (Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

Annexure Details - Air,Stack,Hazardous Waste & Samples PCB-ID: (86700)

A Sample Details

B Process Stacks

C Flue gases Stacks

Sr [Stack attached to Mts |Remark SMF APCM Fuel Consp-Unit Insp Remk
1 | Furnace 10 [LDO 85 Lit/Hrs. OR YES ASC,DUS Coal 30 MT/day
Coal 3.0 MT/day

D Details about Hazardous Waste Management :

Sr Source of Hazardous Waste Catg Qty/Year HW Disposal Management
1 | Used or Spent Oil 1-5.1 0.050-M.T| COL,DEC,0TH,REU,STO,TRA
2 | Empty barrels/containers/liners contaminated with hazardous I -33.1 50.000-M.T| COL,DEC,0TH,REU,STO,TRA
chemicals /wastes

E Products :

Sr Product Name NOC Qty CCA Qty Applied Qty Inspection Remark

1 |soil conditioner or npk fertilizers or organic 3000.000 3000.000 - M.T 3000.000
manure/prom or bio fertilizers carier based potassium
mobilizing/carier based consortia or potash derived
from molasses (powder /granules)

F Raw material :

Sr Raw Material Name Capacity - Unit / Month
1 |ammonium sulphate 0.000 - M.T
2 |BIO Compost 0.000 - M.T
3 |di ammonium phosphate 0.000 - M.T
4 |dolamite 0.000 - M.T
5 |lime powder 0.000 - M.T
6 |magnesium sulphate 0.000 - M.T
7 |muriate of potash 0.000 - M.T
8 |phospho-gypsum / gypsum/process waste 0.000 - M.T
9 |potas powder 0.000 - M.T
10 |rock phosphate 0.000 - M.T
11 |sulphur 0.000 - M.T
12 |urea 0.000 - M.T
G Water Consumption & Generation Break up
Sr | Water Code (Qty in klpd - Kilo Ltr per Day)| WC:16.000 | WWG : 2.000 Water Source Remark
1 | Agriculture 2.000 0.000 Tankers
2 | Domestic Purpose 1.000 0.800 Tankers
3 | Mnfg Process 5.000 0.000 Tankers

H Solid Waste

Inspection Team : MS. ALPA AMRUTBHAI VASAVA - R.B. Makwana, SO

I hereby affirm, that all the PDF, Data mentioned above, fees paid has been checked & certified.

(‘l fllk eehansay

Signature By(MS. ALPA AMRUTBHAI VASAVA)
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Photographs taken during inspection:

Various heaps of different types of wastes are found lying in open land within unit premises and entire

premises of the unit is found dry,

o * TR
ot ' ;
s § ;%'l'r_%-"#;..at-

Agriculture land of Mr Manilal Dahyabhai Patel is | not provided internal storm water drain &

found dry & no contaminated w/w is observed in leachate recollection facility

this agriculture land. No crop is observed in land.
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Annexure 5

Gujarat Polluti§dGntrol Board | PCBId: 86700 |

W ( Inspection Report) - Air,Water,Hazardous
Ny (Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

1 Industry Details shree charbhuja agro fertilizer co. | Outward No: 42992-12/07/2024 |
Email : PLOT NO:Survey No. 313/314,,
mayurjain36@yahoo.in Survey No. 313/314, Sub Plot No. 3, B/H. Apex Hotel, Motali, ,
Ankleshwar - 393001
Telephone : DIST : Ankleshwar, TAL : Ankleshwar, SIDC : Not In Gide
9898471159
InspectionId : 809564 ( On Complaint ) Ro Name : Ankleshwar
2 |Type/Scale/ Sector / Status: ORANGE / SMALL / Fertilizer (granulation / formulation / blending only) / In
Operation
3 | Inspection Dt & Time : 01/07/2024 12:00 / Water Person Contacted : Mr. Mayur Jain, Partner
4 |Env Audit Detail : Sch:N.A, ,Year: ,OnDt:
Commissioned Dt : 01/04/2022 Production Start Dt : 15/04/2022 Applicability of CRZ Rules : No
5 |[Water Consumption in Kilo Lts Per Day Ind: 12.000 Dom: 4.000 Borewells: 0
"6 | Waste Water generation / Discharge (klpd) : Ind: 0000 Dom: 2000 Tubewells: 0
7 |Consumer No.(Electric Meter): Source of Water Supply: Tanker
8| Disposal Mode of Industrial / Domestic: __ __ Not Specified/Not Specified
9 | Discharge Pt/ Final Receiving Body (Ultimate): ZERO DISCHARGE UNIT / ZERO DISCHARGE UNIT
10 | Status of water consent Under the Water Act,1974: AWH-57896-28/08/2032 Last Inward:263009-29/08/2022[GRT]
11 |Effluent Treatement plant (ETP) : Units, if provided and status :
_NeData
12 | Whether Industry is a member of CETP ? No
13 [Boilers=0 , DG Sets=0 , Flue Gas =1, Process =0 , ETP Cap = 0, Capacity of All =

APCM Details : Alkali Scrubber,Dust Collector
Fuel Used : Coal
Stack Attached to : Furnace

14

15
16
17

TSDF Name :  Not Regd with any TSDF
| Lab Charges Pending : Rs.18920.00  _ Water Cess ChargesPending: NIL
Last Env. Form V : -— Water Cess Return : HW Monthly Return : 2023-99
Last 3 Legal Action :
Insp Dt Act Leg Dt For Insp ID IR-Leg Type Out No
24/05/2024 DIR 11/07/2024 33A,IMM, 805050 DIR NOT 816006
08/12/2023 NOT 12/03/2024 33A,IMM, 763207 NOT COM 785875
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Gujarat Polluti§]@pntrol Board

( Inspection Report) - Air,Water,Hazardous

PCB Id: 86700

-y~ (Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

General Observation

S
1

Is the Industry in Operation ??

During visit production plant is not found in

operation.
a | - | R.O File No -
b | - | Industry Operating without CCA No.
- | Has Production exceeded (last 3 MTHs) than CCA-Qty | No.
q - Any products-NOT in CCA, manufactured-Last 3 No.
MTHs
¢ |- | Foul Odour/Fugitive Emission/Bye Pass in Premises ?? | No.
f | - | Industry Name CHANGED in recent times ?? No.
g | - | Has Regn with CETP or TSDF expired ?? No.
h | - | Seperate Energy Meter for A.P.C.M ? No.
h | - | Provision of any STAND-BY Pump ?? No.
Water Parameter
- | Source of Water Supply Tanker
- | W.W.G is EXCEEDING the CCA Limits No.
- | W.W Disposal as per the Consent Conditions ? Yes
No

- | Treatment System ADEQUATE to handle existing effluent | Repair/Main Reqd

- | Did u observe ANY ILLEGAL Discharge ?? Yes

b
c
d
e |- | Was the ETP in operation ?
f
I
h

- | Nos of Samples collected

02

Remarks :

Site Observations during Inspection, PCB-ID: (86700 )

12/07/2024
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Gujarat Polluti§d@pntrol Board PCB Id: 86700

W ( Inspection Report) - Air,Water,Hazardous
gy~ (Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

Inspection Crux:

Water Observation:

This unit is visited with above mentioned specific reference hence detail observations under this section could not
be carried out. [402]-02/07/2024

Air Observation:

This unit is visited with above mentioned specific reference hence detail observations under this section could not
be carried out. [402]-02/07/2024

Hazard Observation:

This unit is visited with above mentioned specific reference hence detail observations under this section could not
be carried out. [402]-02/07/2024

General Observation:

This unit is visited with reference to a telephonic complaint received to this office on dated-30/06/2024 from
Shree Ajitbhai Patel (M-9824763469) S/o. Manilal Dahyabhai Patel, At. Post-Motali, Tal. Ankleshwar, Dist.
Bharuch regarding illegally discharge of chemical contaminated water in their adjoining agricultural land at
survey no. 42/17 of village Motali, Tal. Ankleshwar from M/s. Shree charbhuja agro fertilizer co. Located behind
Apex Hotel, Village- Motali and hence the contaminated water spread on their agricultural land and thus their
agricultural land is became non-fertile for the anyone crops and they could not taken any crops from this land.
Detail visit report along with photographs taken during visit, NEI and 3-day notice is uploaded here with as
document file. [402]-04/07/2024

~ RO Comments/Reply :Strict action may be taken. -12/07/2024

[ recommend : g. Recommend Strict Action

Point to point reason of recommendation for this action
In view of the finding of inspection, interim AR, and noncompliance to the NOD issue vide OW no: 785875 dtd
12/03/2024, strict action may be taken.

W.C Notings: ---------- [402-DEE]~

Specific Instructions given to Industry at the time of visit , for Pt to Pt Compliance
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Gujarat Polluti§d@ntrol Board |_PCB Id: 86700

W ( Inspection Report) - Air,Water,Hazardous
-y~ (Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

7. Al AL HEollatl Wlssaatdal, stuHics(l wlEl, well aurlel, de dlier weRast/ Ay /[sia,
RSU AR wolalel /[Aslcd /23S, $YA duR AR HIBAL Yeusid AHA % s otell B JWURUS %Y
5.

5. AsHUL 518 USIRAUAL %RUAA ¥ AUoll iRl [@QAu AsNH Haz. W aste/non-Haz.Waste/Gypsum/other
materials through manifest &l without manifest (invoice) €cllRl Alcll YealMl AoLe A Al HAA dal dsll
SLAL HIA d313 auRiel Al 8 B olledd %331 uRcllotd(lll 43 el sl

3. WeR ¥cll waste wateradl dlesU@s u2slad dal d ollold YA 52l AU dHIH waste water IsAse 531
[AauiggAR [sia s

1. BA% AUl AsHoll Yelsic sRalestl Aeelul Aaul wad 8.
6. GURScl Yxololl YeellHl AARA HiH dreal saS AsHL RR sl

4. YAsld AHA AsHoll WOl Yeel oMl el 100 Hl2r X ¥0 2R ([@ArcdRul @AY ysiRell Haz.
Wastes (AYe HIoUHL haphazard mannertl oU@d tallal AUAA dal cRULE SREL AER ([ArARMI rain
water contaminates A AsHoll WelR WARHL g tllal UAA d ollotd YA sl

2. Yetsld AHA AsHoll wenetl ol wUAA olelRell oty Welloll eralotil wusit AsHoll €lanct (A
WlBot 5CGRq) waste water Welladl a{lotil g &g Ul AUWUA WARJHL YUR &g. RURGILE AlUail AsHoll
Yelstd Aol AUAA.

Compliance Observed in this Inspections.

Instructions in Previous Visits and Reply Insp Det Instruction Status
5. RM purchase ol £clld%) Yldl % sdl. 805050(24/05/24) Still Pending
4. BUGH{l Yelsld £12Uet B RM ol 3Ll WAL wlal HAA A let Rl | 805050(24/05/24) Still Pending

A o RAAHL Hlal HAE B wa ULl gL HEJUA o closed shed Ml store
scllo{l calaral s3c o2l

1. AsHoll YAsld e10et AsH oltl Blal HAA dl SlURL ysiell ygll | 805050(24/05/24) Still Pending
eglal 1ol otell.
2. AUatl AsHHY Sloti{lads Ao cleR ol cllgoll WML g asiaal 805050(24/05/24) Still Pending

Hi2ell SlEFURL Wolel AalHl vad ol

3. AlUell 6Ll Contaminated w/w o\ recollect $2¢ll H2<(l internal SWD with | 805050(24/05/24) Still Pending
recollection system olelldd ol

6. BCEL 2L HIell RM purchase, production, water consumption, fuel 805050(24/05/24) Still Pending
consumption A3 HUEl kRS % s2Cl.

12/07/2024 4/7 ( Through XGN)




Gujarat Polluti§(fontrol Board

W ( Inspection Report) - Air,Water,Hazardous
Ny (Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

PCB Id: 86700

6. AsH (ArcdRell s WSl Internal Storm Water Drain ¢lotialcll 4ol Aotl
outlet WA collection pit A&l contaminated w/w o\ reuse ¢l H2e{l system
wotiacl Bl Asuuiell Ggcld contaminated rain water AsHo{l 6lelR %
sl sl

763207(08/12/23)

Still Pending

5. AsHUL store A process waste HI& storage shed U leachate
collection system oletlaldl dal storage shedl % process wastesll 91é
sRcl.

763207(08/12/23)

Still Pending

4. AL AUsABAHL WS clRulEatl Al AsH (ArctiRHl 4B process
wasteatl olARIMIY L€l Ukl contaminated USA AsHo{l ULN
A Elalet oAl W A AsHoll syl ¥t sRALEL{ yeell et
U2 21 8l Adl patches %lall HAA AHY UER wastesll LA A
¥ WISIRAML contaminated wiw GRIAG Slal HAA, FHIU wiw il As
olyoll el process wastestl @l HiEl solid wastesll As ool WA
s 8.

763207(08/12/23)

Still Pending

7. YISl UHA BEAL AR HIRelL raw material procurement, production,

water consumption, w/w generation, fuel consumption, hazardous waste
generation/ disposale{l (ALl 2% 53 otell. UER AHIM (ADLAL WUURUS %

sl

763207(08/12/23)

Still Pending

3. yeusid A4 AsHAl yedl xillot UR R 800 MT Becil [Aldu ysiRell
process wasteoll @I AU@ 53 Aal HAA, B waste sliell claelHl
AUAA B A Aol g GUAL sRclloll B Aol HEA 2utuue 29 sl

763207(08/12/23)

Still Pending

2. Yeltslcl A1 AsUHl Gaulgotal ALl stHallAA audl Slal HAA otell ®
oot *uRdl scl.

763207(08/12/23)

Still Pending

1. Uil AsHo{l Yausict UMFL AUBGUA HAd A sRaLEsl Aotalul
AcuHl Aad 8.

763207(08/12/23)

Still Pending

1. wlUe{l Furnace # cdudd A He(lHl SMF ol catcizaul olotiecl.

; We will provide SMF facility within the week at chimney attached with
furnace. (14/09/2022)

685855(12/09/22)

Still Pending

2. vlUell WsHHL WAl Raw HAlZlacd Productetl 21se{l (oLl ueu s
% sdl.

; We have submitted the stock of raw materials & product alongwith the copy
of invoice as Annexure - 1 alongwith reply at RO Ankleshwar & the same is
uploaded in tag.000. (14/09/2022)

685855(12/09/22)

Still Pending

12/07/2024 5/7 ( Through XGN)




Gujarat Polluti§d@ntrol Board |_PCB Id: 86700

W ( Inspection Report) - Air,Water,Hazardous
-y~ (Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

Annexure Details - Air,Stack,Hazardous Waste & Samples PCB-ID: (86700)

A Sample Details

Sr | Act |Ph/Temp/Air Sampled Time Type Sampling Point Col-Cond
1 | W-12 @ 4 to 6 on ph strip. / 30 1225-1225 REP |from contaminated rain water ponding in haz. waste Brown
storage area within unit premises. ~
2 | W-12 (@ 4 to 6 on ph strip. / 30 1145-1145 REP |from contaminated w/w outlet point of unit under Browm
boundary wall of the unit outside of unit premises

B Process Stacks

C Flue gases Stacks

Sr |Stack attached to Mts |Remark SMF APCM Fuel Consp-Unit Insp Remk
1 | Furnace 10 [LDO 85 Lit/Hrs. OR YES ASC,DUS Coal 30 MT/day
Coal 3.0 MT/day

D Details about Hazardous Waste Management :

Sr Source of Hazardous Waste Catg Qty/Year HW Disposal Management
1 | Used or Spent Oil 1-5.1 0.050-M.T| COL,DEC,0TH,REU,STO,TRA
2 | Empty barrels/containers/liners contaminated with hazardous I -33.1 50.000-M.T| COL,DEC,0TH,REU,STO,TRA
chemicals /wastes

E Products :

Sr Product Name NOC Qty CCA Qty Applied Qty Inspection Remark

1 |soil conditioner or npk fertilizers or organic 3000.000 3000.000 - M.T 3000.000
manure/prom or bio fertilizers carier based potassium
mobilizing/carier based consortia or potash derived
from molasses (powder /granules)

F Raw material :

Sr Raw Material Name Capacity - Unit / Month
1 |ammonium sulphate 0.000 - M.T
2 |BIO Compost 0.000 - M.T
3 |di ammonium phosphate 0.000 - M.T
4 |dolamite 0.000 - M.T
5 [lime powder 0.000 - M.T
6 |magnesium sulphate 0.000 - M.T
7 |muriate of potash 0.000 - M.T
8 |phospho-gypsum / gypsum/process waste 0.000 - M.T
9 |potas powder 0.000 - M.T
10 [rock phosphate 0.000 - M.T
11 [sulphur 0.000 - M.T
12 |urea 0.000 - M.T
G Water Consumption & Generation Break up
Sr | Water Code (Qty in klpd - Kilo Ltr per Day)| WC:16.000 | WWG : 2.000 Water Source Remark
1 | Agriculture 2.000 0.000 Tankers
2 | Domestic Purpose 1.000 0.800 Tankers
3 | Mnfg Process 5.000 0.000 Tankers

H Solid Waste

Inspection Team : [ U Katariya, SO - Acharya Ravikumar j, AEE

I hereby affirm, that all the PDF, Data mentioned above, fees paid has been checked & certified.

P Lesene iz

12/07/2024 6/7 ( Through XGN)
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Gujarat Polluti§d@ntrol Board

PCB Id: 86700

e ( Inspection Report) - Air,Water,Hazardous
Ny (Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)
Signature By(L.U.Katariya, SO )
12/07/2024 7/7 ( Through XGN)




Shree Charlﬁro Fertilizer Co. (86700)

This unit is visited with reference to a telephonic complaint received to this office on dated-
30/06/2024 from Shree Ajitbhai Patel (M-9824763469) S/o. Manilal Dahyabhai Patel, At. Post-Motali, Tal.
Ankleshwar, Dist. Bharuch regarding illegally discharge of chemical contaminated water in their adjoining

agricultural land at survey no. 42/17 of village Motali, Tal. Ankleshwar from M/s. Shree charbhuja agro
fertilizer co. Located behind Apex Hotel, Village- Motali and hence the contaminated water spread on their
agricultural land and thus their agricultural land is became non-fertile for the anyone crops and they could
not taken any crops from this land. During visit first of all we have contacted to complainer, learnt about
the complaint and visited their agricultural land. Agricultural land of Shree Manilal Dahyabhai Patel is
adjoining to boundary wall of M/s. Shree charbhuja agro fertilizer co. There is cement sheet boundary wall
between agricultural land and the unit. During visit, it is observed that at the back side of the unit near the
bore well room of the farmer there is brown colored acidic (@ 4 to 6 pH on pH strip) w/w is coming out
from the unit premises under the provided boundary wall and is being spreading on complainer’s
agricultural land which is observed going in to nearby agricultural land of other farmers also and finally
goes in to natural nallah. During visit, except wild grasses there is no any growing crop observed within the
land of Shree Manilal Dahyabhai Patel. During visit, w/w flowing and waste water ponding is observed in
agricultural land of shree Manilal Dahyabhai. During visit one sample of brown colored acidic w/w is
collected from the outlet point of M/s. Shree charbhuja agro fertilizer co. as mentioned in sample detail in
IR. Then after we have visited industrial unit and following observations are observed.

This unit is engaged with production of Soil Conditioner (Granules & Micro Nutrients)/ NPK
Fertilizers (Powder/Granules)/ Organic Manure/Prom (Powder /Granules)/ Bio Fertilizers Carier Based
Potassium Mobilizing (Powder/Granules) Carier Based Consortia (Granules)/ Potash Derived from
Molasses (Powder /Granules) — 3000 MT/M. Unit has obtained CCA (AWH-57896) of the Board and is valid
up to 28/08/2032 for the same production. During visit production plant is not found in operation.

During visit heaps of various types of wastes in huge quantities are observed stored on open land
(@ 100 m X 70 M area) at the backside of production plant shed within the unit premises in haphazard
manners. Upon asking for the stored waste and as per record made available they are procuring Haz./Non-
Haz./process/ETP/gypsum wastes from the various units with online manifest and without manifest (with
invoice) and stored in open land which is used as raw materials. As per records available, unit has received
(1) Non haz. Waste process from M/s. Shivam alums & chemicals , Plot No — 7601 , GIDC — Ankleshwar
through Invoice, (2) gypsum from M/s. center point industries , Vapi through online manifest, (3) gypsum
FG from M/s Aarti fertilizers — Vapi through tax invoice (4) ETP sludge from Neeta gelatin india Ltd — GIDC —
Jhagadia through online manifest. Hence they are instructed to clarify regarding permission for the same.
Unit has not provided covered proper storage facility for the storage of procured wastes. Hence they are
instructed to provide proper storage facility with leachate collection system for the same and store the
entire process wastes in storage facility instead of stored on open land. Due to rain during since last two
days in this area, various pondings of brown colored acidic (@ 4 to 6 pH on pH strip) contaminated rain
water are observed between the heaps of waste and at the backside of the unit premises in low laying
area due to leach out from the heaps of stored wastes. Unit has not provided internal storm water drain
and collection pit with reuse system if any contaminated rain water generates during the rain. Hence
generated brown colored acidic (@ 4 to 6 pH on pH strip) contaminated rain water is going outside of the
unit premised under the provided boundary wall. Hence they are instructed to stop w/w discharge from
your unit immediately and recollected all the w/w discharged outside of your premises and scientifically
dispose it. During visit one sample of brown colored acidic (@ 4 to 6 pH on pH strip) contaminated rain
water is collected from pondings of w/w within unit premises and one composite solid waste sample
collected from various heaps of waste stored within premises.



151

Conclusion: Looking to the above mentioned observations, brown colored acidic (@ 4 to 6 pH on pH strip)
contaminated rain water is being going in to adjacent agricultural farm of complainer’s from this unit
through passing under boundary wall at the backside of the unit.

Unit has not furnished details pertaining to last three months production, waste
procurement/disposal, waterconsumption, w/w generation/ disposal, fuel consumption, hazardous waste
reception /stock/ use/ generation/ disposal etc. and remarks are issued for the same. During visit
instructions was given in 3-day notice given to the unit as per written instruction note. Photographs taken
during visit and 3-Day notice is attached here with.

Photographs

At the back side of the unit near the bore well room of the farmer there is brown colored acidic (@ 4 to 6
pH on pH strip) w/w is coming out from the unit premises under the provided boundary wall

Brown colored acidic (@ 4 to 6 pH on pH strip) w/w is being spreading on complainer’s agricultural land
which is observed going in to nearby agricultural land of other farmers also.



Various types of wastes in huge quantities are observed stored on open land (@ 110 m X 70 M area) at the
backside of production plant shed within the unit premises.

Various pondings of brown colored acidic (@ 4 to 6 pH on pH strip) contaminated rain water are observed
between the heaps of waste and at the backside of the unit premises in low laying area.






Annexure 6
GUJARAT PORAUTION CONTROL BOARD

- PARYAVARAN BHAVAN, SECTOR 10-A,
=1 T I GANDHINAGAR - 382010,

|
GPCB

(T) 079-23232152

BY R.F.A.D.

CLOSURE DIRECTION UNDER SECTION 33-A OF THE WATER (PREVENTION AND CONTROL
OF POLLUTION) ACT-1974 [HEREINAFTER REFERRED TO AS THE WATER ACT] AS
AMENDED FROM TIME TO TIME

WHEREAS you are having an industrial plant at Survey No. 313/314, Sub Plot No, 3,

B/H. Apex Hotel, Motali, ANKLESHWAR, DIST.BHARUCH.

AND WIHEREAS Gujarat Pollution Control Board has granted vou consent under the

provisions of water Act-1974 by its Consent Order No, AWH -37896, valid up to 28/08/2032 for
operation of the industrial plant with various conditions mentioned therein and with specific
condition to use fresh raw material only,

AND WHEREAS during the inspection of your industrial plant on 24/05/2024 &

01/07/2024 under section-23 of the Water Act-1974 by the authorized officers of the Board it
has been noticed that:

1.

During inspection on 24/05/2024, unit is not found in operation. Various heaps of
different types of wastes @ 800 MT are found lying in open land within unit premises,

No rain is observed during visit & entire premises of the unit & adjacent agriculture land
of the compiainer is found dry, however unit has nat provided covered storage facility to
store different types of wastes.

Unit has not provided interna! storm water drain & leachate recollection facility in case of
emergency. Unit has not taken any preventive measures to restrict contaminated waste
water going into adjacent agriculture land of the co mpainer,

Looking to above, there are chances that leachate /rontaminated effluent generated durin I
monsoon season can flow outstde unit premises as no any system to prevent such effluent
is provided by unit.

Unit is again inspected on 01.07.2024 with reference to a telephonic complaint received
to this office regarding illegal discharge of chemical contaminated water in adjoining
agricullural land at survey no. 42 /17 of village Motali, Tal. Ankleshwar.

Agricultural land of complainer is adjoining to boundary wall of M/s. Shree charbhuja agro
fertilizer co. There is cement sheet boundary wall between agricultural land and the unit.
During visit, it is ubserved that at the back side of the unit near the bore well room of the
farmer there is brown colored ucidic (@ 4 to 6 pH on pH strip) w/w is coming out from
the unit premises finder the provided boundary wall and is being spreading on
complainer’s agrictdtural land which is observed going in to nearhy agricultural land of
other farmers aldo and finally goes in to natural nallah, Du ring visit, except wild grasses
there is no any\growing crop observed within the land of Shri Manilal Dahyabhai Patel.
buring visit; wastewater flowing and waste water ponding is observed in agricultural land
of Shri Mdnilal Dahyabhai.

Analyst©report of the brown colored contaminated waste water sample collected from
outlgtypaint of the Unit under boundary wall of the Unit outside Unit premises shows
parameter pH: 5.08, Ammonical nitrogen: 104.72 mg/L, CON: 690 mg/l.

Miring visit production plant is not found in operation. During visit heaps of various types
of wastes in huge quantities are observed stored on open land (@ 100 m X 70 M area) at
the backside of production plant shed within the unit premises in haphazard manners,

Clean Gujarat Green Gujarat Page 1 0f 4
Website : hitps://gpcb.gujarat.gov.in
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10. As per record made available wunit is procuring Haz./Non Haz./process/ETP/gypsum
wastes from the various units with online manifest and without manifest {with invoice)
and stored in open land which is used as raw materials. As por records available, unit has
received (1) Non haz. Waste process from M/s, Shivam alums & chemicals, Plot No - 7601
, GIDC - Ankleshwar through Invoice, {(2) gypsum from M/s. center point industries, Vapi
through online manifest, (3) gypsum FG from M /s Aarti fertilizers - Vapi through tax
invoice (4) ETP slidge from Neeta Gelatin India Ltd - GIDC - Jhagadia through online
Inanifest.

11. Unit has not provided covered proper storage facility for the storage of procured wastes.

12. Due to rain since last two days in this area, various pondings of brown colored acidic (@
4 to 6 pH on pH strip) contarinated rain water arc observed between the heaps of waste
and at the backside of the unit premises in low laying area due to leach out from the heaps
of stored wastes. Unit has not provided internal storm water drain and colloction it with
reuse system if any contaminated rain water generates during the rain. Hence generated
brown colored acidic (@ 4 to 6 pH on pH strip) contaminated rain water is yoing outside
of the unit premised under the provided boundary wall.

13. Analysis report of the brown colored contaminated waste water sample collected from
contaminated rain water ponding in Hazardous Waste storage area within unit pramises
shows parameter pH: 3.66, Ammonical nitrogen: 117.6 mg/1, COD: 1170 mg/l.

4. Unit is not complying with CC&A conditions.

15. Unit has not complied with Notice of Direction dated: 12 /0372024 issued by the Board.

AND WHEREAS the inspecting officers had issued written remarks for the observed
violation for the immediate compliances and also as a part of chance of hearing on the ground of
natural justice before taking stringent actions. You had been agreed upon observations of the
officers. You have not submitted reply.

AND WHEREAS the non-compliance as narrated above, observed in your industry is
contributing to the pollution problem in Ankleshwar area.

AND WHEREAS in line of Hon'ble NGT Orders in the matter of OA no. 593 of 2017 and
others, Central Pollution Control Board has framed methodology for levying of Environment
Damage Compensation (EDC). Your case is liable for levying EDC under the criteria {a) of the said
methodology ie Discharges in violation of consent conditicns, mainly prescribed standards /
consent limits. Environment Damage Compensation shall be assessed as per formula EDC=TPIx N
x R % § x LF. wherein Pl= polfution index = 50 for orangc category industry, N= Number of days of
violation took place i.e. Stagting date of inspection based on which direction issued or the due date
of directions & Ending\t6 the date of inspection of compliance verification or date of power
disconnection whichever is earlier, R is Rupees factar as 250, § is scale of industry- 0.5 far Small
scale, Lfis location fartor 1 for your case. Final assessment of EDC shall be maximum of (i] formula
based on N, (i) ambunt of applicable BG as per the BG scheme and (iii) Rs. 5000 x Number of days
of violatjon toalfplace.

UNBER THE CIRCUMSTANCES, as directed,  Arun G. Fatel, Environinent Engineer, Gujarat
PoliutionControl board issued the direction under Section 33(A) of the Water Act — 1974 as under-

%, To prohibit the manufacturing activity on immediately at Survey No. 3 13/314, Sub Plot
No. 3, B/H. Apex liotel, Motali, ANKLESHWAR, DIST.BHARUCH.

Page 2 of 4



— GUJARAT P3PBUTION CONTROL BOARD
PARYAVARAN BHAVAN, SECTOR 10-A,

e W e
Nad GANDHINAGAR - 382010,
GPCB (T) 079-23232152

2. Tostop operation of D.G. set and CPP(if any) with immediate effect.

3. To ciose the aperation of your industrial plant on the above mentioned site with
immediate effect.

4. To direct the concerned authority to stop supply of electricity and water with immediate

effect,

This order will be effective with immediate effect.

To provide adequate storage area having closed shed and RCC flooring.

Unit shall dispose all hazardaus wasre in environmentally sound manner immediately.

You shall make provision to collect alf leachate and contaminated soil occurred due to

waste water run off and dispose it an environmentally sound manner immediately.

To provide internal storm water drain and collection pit with reuse frecollect mechanism.

0. To Submit Bank Guarantee of Rs. 75,000/- of scheduled bank claimable within Gujarat

State for compliance assurance at the time of revocation.

11. To depaosit interim Environment Damage Compensation amount as and when decided by
Board through online XGN portal at the time of revocation. Separate communication shall
be done in this regard.

&Moo

=

IF the above direction is not complied, you are liable for prosecution under Section 41(2)
of the Water (Prevention and Control of Pollution} Act-1974 which provides punishment with
imprisonment for a term not less than one year and six months and may extend to six years and
with fine.

If you are aggrieved by the aforesaid direction, you may file appeal under section 33-B of
the Water (Prevention and Control of Poltution) Act, 1574 before National Green Tribunal within
thirty days from the date of this order.

This letter is issued with the approval of the competent authority.
For and on behalf of

Gujarat Pollution Contrpl Boargh
|
ot

(Arun'G. Fatel)
ENVIRONMENT ENGINEER

Note: Ifit is necessary to complete the safety related work or to close down industrial activity safely
in order to avoid any further pollution or safety hazard (accident), unit shall have to take proper
preventive measures by bringing work in process material to stable condition and then stop plant
within maximuwm 48 hows. Officers of DGVCL are requested to allow time for shut down process
accordingly.

NO: GPCB/ANK/CLAL2277 /1D-86700/ Dated: J07/2024

ed to:

\)r-if{.su REE CHARBHUJA AGRO FERTILIZER €O.
SURVEY N0:313/314, SUB PLOT NO. 3, B/IL. APEX HOTEL,
MOTAL), ANKLESHIWAR,

DIST:-BHARUCH, GUJARAT.

Clean Gujarat Green Gujarat Page 3 of 4
Website : hitps:/gpcb.gujarat.gov.in
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COPY TO:

1. The Dy, Engincer (0&M)
Dakshin Gujarat Vij Company Ltd (DGVCL),
GINDC Sub-Division, DGVCL,
Plot No.U/4/2, opp: GIDC Police Station,
GIDC Ankleshwar, Dist. Bharuch.....
I .am directed to request you to disconnect supply of ELECTRICITY (except single phase)
with immediate effect from the date of issue of this order to the industriat plant of M /5
SHREE CHARBHUJA AGRO FERTILIZER CO,, Survey No. 313/314, Sub Plot No. 3, B/H.
Apex Hotel, Motali, ANKLESHWAR, DIST.BHARUCH & intimate to us accordingly.

2. Regional Officer
Gujarat pollution Control Board,
Regional Office,
Ankleshwar..... to follow up for compliance of this direction & send IR/AR.

For and on behalf of

Gujarat Pollution Control Board
" b
e

ul;@
{Arun &. Patel)
ENVIRONMENT ENGINEER

Pags 4 of 4



Annexure 7

Gujarat Polluti§@ntrol Board | PCBId: 86700 |

( Inspection Report) - Air,Water,Hazardous
(Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

Sear

Industry Details shree charbhuja agro fertilizer co. |

Outward No: 43660-28/09/2024 |

Email :
mayutjain36@yahoo.in

PLOT NO:Survey No. 313/314,,
Survey No. 313/314, Sub Plot No. 3, B/H. Apex Hotel, Motali, ,
Ankleshwar - 393001

Telephone : DIST : Ankleshwar, TAL : Ankleshwar, SIDC : Not In Gide

9898471159

Inspection Id : 813204 ( On Complaint ) Ro Name : Ankleshwar

Type / Scale / Sector / Status :  ORANGE / SMALL / Fertilizer (granulation / formulation / blending only) / In

Operation

Inspection Dt & Time : 31/07/2024 16:20 / Water Person Contacted : Sunil Pal- worker

Env Audit Detail : Sch: N.A, , Year: ,OnDt:

Commissioned Dt : 01/04/2022 Production Start Dt : 15/04/2022 Applicability of CRZ Rules : No

Water Consumption in Kilo Lts Per Day Ind: 12.000 Dom: 4.000 Borewells: 0

Dom: 2.000

Effluent Treatement plant (ETP) : Units, if provided and status :
No Data

Whether Industry is a member of CETP ? No

Boilers=0 , DG Sets=0 , Flue Gas =1, Process =0 , ETP Cap = 0, Capacity of All =

APCM Details : Alkali Scrubber,Dust Collector
Fuel Used : Coal
Stack Attached to : Furnace

14| TSDF Name:  Not Regd with any TSDF
15| Lab Charges Pending: Rs.23805.00  _ Water Cess Charges Pending: NIL
16| Last Env. FormV : —— Water Cess Return : HW Monthly Return : 2023-99
17| Last 3 Legal Action :

Insp Dt Act Leg Dt For Insp ID IR-Leg Type Out No

31/07/2024 SCN 27/09/2024 --- 813204 SCN COM 822915

24/05/2024 DIR 11/07/2024 33A,IMM, 805050 DIR NOT 816006

08/12/2023 NOT 12/03/2024 33A,IMM, 763207 NOT COM 785875

28/09/2024 1/7 (Through XGN)




Gujarat Polluti§y@ntrol Board

( Inspection Report) - Air,Water,Hazardous

PCB Id: 86700

-y~ (Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

General Observation

a |- | Is the Industry in Operation ?? No.
a |- | R.O File No -
b | - | Industry Operating without CCA No.
c | - | Has Production exceeded (last 3 MTHs) than CCA-Qty | No.
ql- Any products-NOT in CCA, manufactured-Last 3 No.
MTHs
¢ | - | Foul Odour/Fugitive Emission/Bye Pass in Premises ?? | No.
f | - | Industry Name CHANGED in recent times ?? No.
g | - | Has Regn with CETP or TSDF expired ?? No.
h | - | Seperate Energy Meter for A.P.C.M ? No.
h | - | Provision of any STAND-BY Pump ?? No.
Water Parameter
- | Source of Water Supply Tanker
- | W.W.G is EXCEEDING the CCA Limits No.
- | W.W Disposal as per the Consent Conditions ? Yes
Not Applicable

- | Treatment System ADEQUATE to handle existing effluent | Not Required

- | Did u observe ANY ILLEGAL Discharge ?? Yes

b
c
d
e |- | Was the ETP in operation ?
f
I
h

- | Nos of Samples collected

Remarks :

Site Observations during Inspection, PCB-ID: (86700 )

28/09/2024

2/7 ( Through XGN)




Gujarat Polluti§igpntrol Board PCB Id: 86700

W ( Inspection Report) - Air,Water,Hazardous
-y~ (Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

Inspection Crux:

Water Observation:
This unit is visited with reference to telephonic complaint. [453]-08/08/2024

Air Observation:
Hazard Observation:

General Observation:

This unit is visited with reference to telephonic complaint. Site is visited and it is observed that unit is found
closed and no production activity is found going on. During inspection it is observed that heaps of raw material
are stored on open land within premises at front side and also at back side of the unit. Due to rain leachate water
is accumulated on open land around the heaps and is overflowing and leading to the nearby agricultural farm
from below the boundary wall. w/w accumulated in nearby agricultural farm is observed. One w/w sample is
collected from the overflowing w/w puddle. All the heaps of raw material are found uncovered. Unit has not
taken any precautionary steps to control the flow of leachate w/w to adjoining farm. During inspection only
workers are present at site and no responsible person is available at site. Worker present at site has refused to sign
NEI and 3 day notice. So the same is pasted on the front door of the office. [453]-08/08/2024

~ RO Comments/Reply :SCN issued -28/09/2024

I recommend : a. Keep on Records + Notings

W.C Notings: --------------- [453-DEE]~

Specific Instructions given to Industry at the time of visit , for Pt to Pt Compliance
. YAUsld UHA AsHHL AUSld calsal il NEI ellsiRellsll dues sign sclloll HollsS sl 3 (lesloiuR
NEI colcelHL de 8.

AsH HL UUR process waste o covered sl AHY contaminated water 6l1% oll WdR Ml AH% AsHo(l
w1 ot A doll Yl d3ell 2wl

Yelstd AHA AsHHL Yeell ¥l uR (Al YsIR oll process waste ol @2l AU 53 Aol HAAR
cRULE all 5B 3otz Hell cRULel will contaminate U AsHoll cllgHl WUAA WedR HL AAA Slell
patches %lcll HOAA.BH B Uil G2 closure direction dt: 11/07/2024 oil A g6l HL 51& U@l 513 sRauMt
wldd o2l

WA WUl AsHa{l Yellsid $3ALE oll AL scUML wWdA B.

Compliance Observed in this Inspections.
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Gujarat Polluti§iglontrol Board

PCB Id: 86700

e ( Inspection Report) - Air,Water,Hazardous
Ny (Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)
Instructions in Previous Visits and Reply Insp Det Instruction Status
7. Bccll AR H@ellotl WIssatetdel, stuHIce(l WilEL, well aurie, de 809564(01/07/24) Still Pending
clzR wolst/ Yy /[Aslc, dBSU AR wotRalel /Eslc /s, sy
auRiel cAR WA Yaustd AHA %y 53 o2l B wuRUS %y 5.
5. WsHHL 518 USIRAUAL ¥RUAA 3 WUl gl Ay As Ml Haz.w 809564(01/07/24) Still Pending
aste/non-Haz.Waste/Gypsum/other materials through manifest &l without
manifest (invoice) €cllRL ALl YEAIML AALS 53 Aal HAA dUl dell sl
HIE A3 quRtel gl 9 % olted %331 udletd(l2A 4 ruredl s:<l.
3. W3R %cll waste wateral cllesU@As weslad Ul d sllold Wl sl 809564(01/07/24) Still Pending
U dHIM waste water IsAse 531 AUGUR @sic s
1. wRA% LUl AsHedl Yelsid sRaleell AeelHl Aol wudd 8. 809564(01/07/24) Still Pending
6. GUAS Yololl YeellHl AAURA dHIH deal sad AsHL AR s 809564(01/07/24) Still Pending
4. YeAlsld AHA AsHoll Wnell Yeel MWL el 100 Hle: X ¥o Hle: | 809564(01/07/24) Still Pending
(QrctxMl QYU YsIRell Haz. Wastes (@AY M2l haphazard mannerdl
AURA Ul WA dUl cRULEM 51RA UER (ArctRHI rain water
contaminates USA WsHo{l KSR WAAML % tallal AAA A sllotd el
s,
2. YAsld AMA AsHoll Wenetl otHl wAA UslRe{l ol Wcloll 809564(01/07/24) Still Pending
ey {lotil BUUotl AsHoll €l oAl olGel 5ctR0) waste water Wcllal
e {lot il ¥ &g el URUHA WARML YURG 8. RURGIE wUstl A5l
Helslcd Aol AULAA,
5. RM purchase il gxcldy YRldl % sdl. 805050(24/05/24) Still Pending
4. BUGo{l YAlslcd ER12Ulet B RM oll @2l WCeAlHL lal HAA A sld Ul | 805050(24/05/24) Still Pending
d o RA[AUL Bl UAA B U WUatl glRL HEZlAA o closed shed Ui store
sclofl cacRal 53 el
1. AsHoll YISl e12let AsH ot Aol HAA Ul Sluel YsRell ugl | 805050(24/05/24) Still Pending
eslall Hofl o2l
2. wlUatl AsUUIYl SloellaAds dre 2R o wiegell WdRHL ¥d Aesiadl 805050(24/05/24) Still Pending
Holl SluRl WalAl AciMi A o8,
3. AlUell 6l Contaminated w/w o\ recollect 52¢ll H2e{l internal SWD with 805050(24/05/24) Still Pending
recollection system oetldd o2l
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Gujarat Polluti§iy@ntrol Board PCB Id: 86700

W ( Inspection Report) - Air,Water,Hazardous
Ny (Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

6. DCAL 2L HIdell RM purchase, production, water consumption, fuel 805050(24/05/24) Still Pending
consumption dd? HIGl AuRus % s:¢l.
6. AsH (AxctRe{l 52 WSl Internal Storm Water Drain ¢leitalcll vl Qs 763207(08/12/23) Still Pending

outlet WA collection pit &l contaminated w/w a reuse scl 2ol system
olatlalcl gl AsuHiell Gacld contaminated rain water AsHol{l GlslR %
sl asial.

5. AsHMUL store $C process waste HIS storage shed 8 leachate 763207(08/12/23) Still Pending
collection system oloitadl dat storage shedMl % process wastesll AUS

scll.

4. AL AUsABAHL USA clRLEatl AlA AsH (ArcARML A3t process 763207(08/12/23) Still Pending

wasteoll @olllMiel cRULEL Ulell contaminated USA AsHo{l WA
wUdd flatd oAl W usal AsHoll igul ¥ sRaALELAl veell ot
U 21AG Sl dcll patches Bl HOAA AHY UER wastesll @IIARA R
¥ wIsIML contaminated w/w GRIAG Blall HAA, FHI wiw ol As
olyoll el process wasteotl @AM Hi&ll solid wastesll As olyoll WA
s 9.

7. YISl UHA BEAL AR HI™ell raw material procurement, production, 763207(08/12/23) Still Pending

water consumption, w/w generation, fuel consumption, hazardous waste
generation/ disposale{l (Aol 2% 53c otell. UER AHIM (ADLAL BUURUS %

sl

3. Yelsid A4A AsHul yell wllot UR AR 800 MT Becil [AlAu ysRell | 763207(08/12/23) Still Pending
process wastesll @Al AR 53 Rl HAA, ¥ waste sUl cAlclaml
AUAA B ual Aol g GUAL scllotl B Aol WA 2utus % sl

2. Yalsid A1 AsHUL Bauleotal cdldl sta(lfA adl slal uAe otell % | 763207(08/12/23) Still Pending
olledd Ul 5l

1. BlUoll AsHo{l Yeltsid UM AUEUA HAA A sRaULEsll Aot ol 763207(08/12/23) Still Pending
Aol A 8.
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Gujarat Polluti§igSntrol Board |_PCB Id: 86700

W ( Inspection Report) - Air,Water,Hazardous
-y~ (Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

Annexure Details - Air,Stack,Hazardous Waste & Samples PCB-ID: (86700)

A Sample Details

Sr | Act [Ph/Temp/Air Sampled Time Type Sampling Point Col-Cond

1 | W-12 [7-8 on ph strip / 30 1630-1630 REP |from contaminated rain water ponding within premises ~brown

B Process Stacks

C Flue gases Stacks

Sr |Stack attached to Mts |Remark SMF APCM Fuel Consp-Unit Insp Remk
1 | Furnace 10 [LDO 85 Lit/Hrs. OR YES ASC,DUS Coal 30 MT/day
Coal 3.0 MT/day

D Details about Hazardous Waste Management :

Sr Source of Hazardous Waste Catg Qty/Year HW Disposal Management
1 | Used or Spent Oil I-5.1 0.050-M.T| COL,DEC,0OTH,REU,STO,TRA
2 | Empty barrels/containers/liners contaminated with hazardous 1 -33.1 50.000-M.T| COL,DEC,0TH,REU,STO,TRA
chemicals /wastes

E Products :

Sr Product Name NOC Qty CCA Qty Applied Qty Inspection Remark

1 |soil conditioner or npk fertilizers or organic 3000.000 3000.000 - M.T 3000.000
manure/prom or bio fertilizers carier based potassium
mobilizing/carier based consortia or potash derived
from molasses (powder /granules)

F Raw material :

Sr Raw Material Name Capacity - Unit / Month
1 |ammonium sulphate 0.000 - M. T
2 |BIO Compost 0.000 - M.T
3 |di ammonium phosphate 0.000 - M.T
4 |dolamite 0.000 - M.T
5 |lime powder 0.000 - M.T
6 |magnesium sulphate 0.000 - M.T
7 |muriate of potash 0.000 - M.T
8 |phospho-gypsum / gypsum/process waste 0.000 - M.T
9 |potas powder 0.000 - M.T
10 |rock phosphate 0.000 - M.T
11 |sulphur 0.000 - M.T
12 |urea 0.000 - M.T

G Water Consumption & Generation Break up

Sr | Water Code (Qty in klpd - Kilo Ltr per Day)| WC:16.000 | WWG : 2.000 Water Source Remark
1 | Agriculture 2.000 0.000 Tankers

2 | Domestic Purpose 1.000 0.800 Tankers

3 | Mnfg Process 5.000 0.000 Tankers

H Solid Waste

Inspection Team : N H PARMAR,SSA - MS. ALPA AMRUTBHAI VASAVA

I hereby affirm, that all the PDF, Data mentioned above, fees paid has been checked & certified.
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Gujarat Polluti§ig@pntrol Board

PCB Id: 86700

e ( Inspection Report) - Air,Water,Hazardous
Ny (Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)
Signature By(N H PARMAR,SSA )
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w/w overflowing from puddle

w/w accumulated around heaps of raw material
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GUJARAT POLLUTION CONTROL BOARD

‘%Ff Regional Office - 5009/4,GIDC Estate, Ankleshwar - 383 002, Dist. Bharuch {Gujarat)
Ph. No: : (02646) 222 933 E-mail Id : ro-gpcb-anki@gujarat.gov.in
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Annexure 8
SHOW CAUSE NOTI&@Q Gujarat Pollution Control Board

Ankleshwar

] Plot No. 5009/4
o : 7 ’
ot B e PCB ID | 86700 | GIDC Estate Ankleshwar,
| Legal ID:[ 75572 | Ankleshwar 393002
Tele : (02646) 222933
ACT : Water Show Cause Notice DATE : 27/09/2024

WHEREAS, the Officials of the Gujarat Pollution Control Board (hereinafter referred to as the Board, in short),
conducted inspection on 31/07/2024 in order to verify the statements made by you in your application for Consent to
Operate under the Water Act/ to ascertain the Compliances of Conditions specified in Consent Order.

WHEREAS during the inspection it was observed that:-
Reason :

1) Heaps of raw material stored on open area without any cover. 2) leachate from these raw material is leading to
nearby agricultural farm.

E 1 | There has been a Public Compliaint against Your Industry.

NOW THEREFORE, in exercise of the powers vested with this Board

Under Section 33(A) read with section 25/26 of the Water(Prevention and Control of Pollution) Act, 1974

notice is hereby served on you, to show cause within 15 days from the date of receipt of this show cause notice in
view of the non compliance observed above and why legal action should not be initiated as per the provision of the
Acts which may include rejection of your application and suspension/ closure of your unit.

For and on behalf of
Gujarat Pollution Control Board

AN

V. D. Rakholia, EE

NO : SCN-822915 , 28/09/2024

SHREE CHARBHUJA AGRO FERTILIZER CO.,

Survey No. 313/314,, Survey No. 313/314, Sub Plot No. 3, B/H. Apex Hotel, Motali,
Ankleshwar,

Dist : Ankleshwar, Tal : Ankleshwar, SIDC : Not In Gidc

Phone : 9898471159

COPY TO :-
The Unit Head(P.C.B.), Ankleshwar

For Your Information.

Printed On : 28/09/2024 1 - Through XGN NI
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Manilal Dahyabhai Patel

@ min 3D (@D mn D At & Po.Motali.
AT e | P S i Yo & Ta.Ankleshwar
@f \@ : }E«j \1\»«9 Dist.Bharuch

: L_lw“;”m)';‘#’p?;. i lth,{w ’TWT[L{H& g'r;;'g?igf‘%g

A : = (i — . t.2o.Uf.2VUL

To,

Regional officer

Gujarat Pollution Control Board
Plot N0.5009/4, GIDC.Estate,
Ankleshwar-393002

Subject: Shree Charbhuja Agro Fertilizer Co. Survey No.313/314, Sub Plot No.3.
B/H. Apex Hotel, Vill. Motali Ankleshwar-393001, Dist. Bharuch., Open Waste
to be removed immediately, bore water needs to be treated, Field needs to be

made up to agricultural standards.

Respected sir,

[ am writing to express our ongoing concerns regarding Shree Charbhuja Agro

Fertilizers Company.
the unit has continued to illegally dump hazardous

Despite numerous complaints,
23, in violation of its consent from

waste on its premises since its inception in 20
the Gujarat pollution control board.

cd that the unit is dumping hazardous chemicals on open
t complaints, a closure order has been issued: however.
Control Board’s (GPCB) inspection reports, the unit
has piled up 800 MT of waste.

We are particularly alarm
land. Following our recen
as per the Gujarat Pollution

as been non-operational yct
Wwe kindly request that the Board take immediate action to address this situation.
Specifically, we urge that the industry be ins.lructed to promptly remove the 800
metric tons of hazardous waste currently lying on their premises. The leachate
from this wasl¢ is continuously I'lf'.nwing into our fields duc to heavy rains. and
this contamination has already allected our bore water over the past two ycears
and still contaminating the same as a result, we are unable 1o cultivate our land

due to this contamination of our water and land.

G.P.C. Board
RO - Ankicshwar
Inward I'.o"'g:?”jz’:-B
oote. 20 \0 2| et

(E Scanned with OKEN Scanner
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Moreov

Cr, we ['cq

‘s uest the : ; :

lifting of this waste . board to take action against the indust

bore water and land o that the rains of this season will not further deteriorate our

and treat our bor::n » moreover we request the board to ask the industry 10 pump
> water as i st vatined s + drinki ate

standards. as its completely ruined and not up {0 the drinking water

ry regarding the

It is c\f. ] i .

produ Fiml that the unit is functioning solely as a dumping ground rather than a

anil) ctive enterprise. We appreciate your prompl attention to this scrious matier
nd look forward to your immediate action.

if no further action is taken

Ne w i . .
We would be approaching further tribunals and courts
s damage has

moreover compensation for the same needs to be donc as thi
completely destroyed our livelihood.

Regards

ML S\E2 me uzA

Manilal Dahyabhai Patel

Copy: Shri Arun Patel, unit head Ankleshwar, Gujarat pollution control board

Sector 10A Gandhinagar 382010

(E Scanned with OKEN Scanner
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SCA/9699/2008 1/10 JUDGMENE=E. d

IN THE HIGH COURT OF GUJARAT AT AHMEDABAD

SPECIAL CIVIL APPLICATION No. 9699 of 2008

For Approval and Signature:
HONOURABLE THE CHIEF JUSTICE MR. K.S.RADHAKRISHNAN

HONOURABLE MR.JUSTICE AKIL KURESHI

Whether Reporters of Local Papers may be allowed to see the
judgment ?
2 To be referred to the Reporter or not ?
Whether their Lordships wish to see the fair copy of the
judgment ?
Whether this case involves a substantial question of law as to
4 the interpretation of the constitution of India, 1950 or any
order made thereunder ?
5 Whether it is to be circulated to the civil judge ?

SOLANKI JASWANTSINH KALUSINH - Petitioner(s)
Versus
DISTRICT COLLECTOR & 5 - Respondent(s)

Appearance :

MR JV JAPEE for Petitioner(s) : 1,

NOTICE SERVED BY DS for Respondent(s) : 1, 3, 5,
MS AMEE YAJNIK for Respondent(s) : 2,

HL PATEL ADVOCATES for Respondent(s) : 4,

MR DEVANG VYAS AGP for Respondent(s) : 5,
None for Respondent(s) : 6,

CORAM : HONOURABLE THE CHIEF JUSTICE MR. K.S.RADHAKRISHNAN
HONOURABLE MR.JUSTICE AKIL KURESHI

Date :17/09/2009
CAV JUDGMENT
(Per : HONOURABLE THE CHIEF JUSTICE MR. K.S.RADHAKRISHNAN)

Petitioner has raised grievances about the inefficiency and the
incapacity of the officers of the Pollution Control Board to control the

contamination of underground water in Boriya Khurad village, causing

serious health hazards.

Downloaded on : Sat Oct 07 17:55:58 IST 2023
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SCA/9699/2008 2/10 JUDGMENE=E.

Considerable duties and responsibilities have been bestowed on
the Officers of the Gujarat Pollution Control Board (for short *GPCB')
under the Water (Prevention and Control of Pollution) Act, 1974, (for
short " the Water Act') for prevention and control of water pollution and
to ensure that the industrial and domestic effluents are not allowed to be
discharged into the water courses without adequate treatment, as such
discharges would render the water unsuitable for human consumption,

irrigation and the marine life.

The 4™ respondent had set up a dyeing and manufacturing unit in
the above mentioned village for manufacturing dyes and intermediates
which had discharged chemical and other toxic subject into the
underground bore-wells of the 4™ respondent factory, which in turn
contaminated the water in nearby bore-wells causing serious water
pollution and health hazards to the villagers and farmers. This fact was
noticed by the Environmental Engineer of the GPCB in an inspection
conducted on 19.04.2004. Samples of water from the bore-wells were
taken by the Officers of the GPCB and were tested. It was revealed that
there was contamination of underground water in the nearby areas due
to discharge of effluents into the underground bore-wells by the 4™
respondent's Unit. Consequently, a closure order dated 13.04.2004 was
issued to the 4™ respondent by the GPCB in exercise of powers conferred
under the Water Act, the Air (Prevention & Control of Pollution) Act,
1981, (for short "the Air Act') and the Hazardous Waste (Management &
Handling) Rules, 1989, (for short ‘the Rules') framed under the
Environment (Protection) Act, 1986, (for short "the Environment Act').
An application preferred by the 4™ respondent unit for manufacture of
certain products was also rejected stating as follows:-

“AND WHEREAS during the inspection of your industrial plant on

Downloaded on : Sat Oct 07 17:55:58 IST 2023



NEUTRAL CITATION

175

N,
SCA/9699/2008 3/10 JUDGMENE=E.

19/5/2004 under Section-23 of the Water Act. Samples of bore well
near by area were collected by the authorized officers of the Board.
Copy of the AR No 1113-2004, 1114-2004, 1115-2004, 1116-2004,
1117-2004, 1118-2004, 1119-2004 dated 19.05.2004 of this Bore
Wells sample was sent by the Board. This analysis report indicates
that there is contamination of underground water in the near by area
due to the discharge of waste water by the M/s SWASTIK ORGANIC.”

The GPCB had to take strong measures due to the objections raised
by the villagers and ultimately the factory was closed down, but the
problems of the complainant-petitioner and other villagers still subsists.
The pollution caused by the 4™ respondent factory is a perennial problem
and the contaminated water still causes serious health hazards. The
pollution already caused is still to be eradicated. Petitioner has,
therefore, approached this Court seeking a direction to the authorities to
take appropriate steps to check and curb the pollution of the
underground water at village Boriya Khurad and to take appropriate
action against the offending industrial units responsible for the pollution
of the underground water and also take appropriate steps against the

erring officers and also for the consequential reliefs.

4™ respondent has filed a detailed counter affidavit and stated that
having noticed the pollution caused by the discharge of the effluents into
the bore-wells of the factory, factory was closed down and claims made
by few farmers were found tenable and were paid compensation. It is
further stated that one Arjunsinh Mansinh Solanki did not come forward
to receive the compensation, and in turn he has filed Special Civil Suit
No. 17 of 2007 in the Court of Civil Judge (S.D.), Himmatnagar, praying
for compensation of Rs. 10.00 lacs with 9% interest, and the said Suit is
pending. Further, it is stated another person has filed Special Civil
Application No0.6739 of 2005 before this Court and considering that the

explanations given by officials of the GPCB were found satisfactory and
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since the petitioner had not claimed any compensation against the 4™
respondent, this Court disposed of the petition giving no further

direction.

Counter-affidavit has been filed by the 2™ respondent-GPCB. It
has been stated therein that since GPCB came to know about the
environmental pollution, they took immediate action and ordered
closure of the Unit and the Collector also passed an order whereby
electricity connection was also disconnected on 31.08.2004, and the unit
is not functioning. Another affidavit was also filed by 2™ respondent-
GPCB since this Court directed it to conduct another inspection about the
pollution caused by the 4™ respondent unit due to discharge of effluents
into the bore-wells without taking precautionary measures. Inspection
was carried on 20.01.2009 and samples were tested. Inspection report
suggested that water of 3 bore-wells were not potable out of 6 bore-
wells. District Collector was also requested to inform the Irrigation
Department and also Gujarat Water Supply and Sewerage Board to take
appropriate steps. Further, it is also stated that water from bore-wells
were generally used for irrigation purposes and the domestic water for
drinking purposes is supplied by a separate pipeline coming from village
Piplodi. It is stated that GPCB is also alive to the issue of damage

already caused by the unit while it was in operation.

We have come across several such cases where industrial and
chemical factories after polluting the bore-wells and water courses on a
massive scale simply get away causing serious health hazards and
environment pollution. There is no system or mechanism to meet with
such situations and to determine the extent of pollution caused and to
determine the damage caused. In few cases, High Courts and Apex

Court have ordered compensation to the victims. But, there is no clear-
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cut mechanism to assess the compensation amount legitimately due to
the affected persons and the damage caused to the environment. The
authorities of the GPCB can take appropriate action to close down the
unit, but there is no provision in Water Act or Environment Act to assess

the compensation.

Supreme Court in Vellore Citizens Welfare Forum Vs. Union of
India and others (AIR 1996 SC 2715) issued various directions to the
Central Government and the authorities functioning under various
pollution control laws to take various remedial measures. In the above
mentioned case, Supreme Court has also gave directions to the Central
Government to constitute an authority to implement the “precautionary
Principle” and the “polluter pays” principle. It is further directed that the
authorities shall with the help of expert opinion and after giving
opportunity to the concerned polluters assess the loss to the
ecology/environment in the affected areas and shall also identify the
individuals/families who have suffered because of the pollution and shall
also assess the compensation to be paid to the said individuals/families.
It is ordered that the authority shall further determine the compensation
to be recovered from the polluters as cost of reversing the damaged
environment and it shall lay down just and fair procedure for completing
the exercise. Further, the authority shall compute the compensation
under two heads namely, for reversing the ecology and for payment to
individuals. Further directions were also given by the Apex Court in the

above mentioned case.

Earlier, in Indian Council For Enviro Legal Action & Ors. Vs.
Union of India and others (JT 1995(9) SC 427) had an occasion to
deal with a similar situation. One of the grievance raised was that due to

discharge of effluents from factories, the farmers have suffered loss due
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to the damage of crops and also due to contamination of water. In that
case, a Committee was constituted and loss was ascertained by the
Committee, which included officials of the Agriculture, Revenue and
Animal Husbandry Departments as also the District Collector. Loss was
estimated at Rs.28.34 lacs. Apex Court directed the State Government to
deposit the amount in the High Court of Andhra Pradesh and ordered as
follows:-

“Needless to say that since there has been sufficient delay in the
matter of compensating the farmers this Court will not brook further
delay. After the amount is deposited, the High Court will direct the
concerned District Judge to obtain the Report by which this assessment
was made, ascertain the farmers entitled to compensation, determine
the amount of loss to be compensated and submit a Report to this
Court at an early date. The District Judge will also ascertain if the
treatment plant has since been set up and if there has been any
progress in that behalf. He will submit a Report to this Court in that
connection also.”

This Court had also an occasion to consider a complaint regarding
the effluents discharged by various industries causing serious
environmental pollution.  After calling for the report, this Court
appointed a Committee and called for a report. Based on the report,
High Court passed an order directing the industries to pay towards
compensation and betterment charges within a stipulated time. The
judgment of the High Court is reported in 1997.1 GLR 1062. The above
judgment was taken in appeal before the Apex Court in the case of
Deepak Nitrite Ltd. Vs. State of Gujarat and others (AIR 2004 SC
3407). The Apex Court further opined as follows:-

“7. The fact that the industrial units in question have not conformed
with the standards prescribed by GPCB cannot be seriously disputed in
these cases. But the question is whether that circumstance by itself
can lead to the conclusion that such lapse has caused damage to
environment. No finding is given on that aspect which is necessary to
be ascertained because compensation to be awarded must have some
broad co-relation not only with the magnitude and capacity of the
enterprise but also with the harm caused by it. May be, in a given
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case the percentage of the turnover itself may be a proper measure
because the method to be adopted in awarding damages on the basis
of 'polluter to pay' principle has got to be practical, simple and easy in
application. The appellants also do not contest legal position that if
there is a finding that there has been degradation of environment or
any damage caused to any of the victims by the activities of the
industrial units certainly damages have to be paid. However, to say
that mere violation of the law in not observing the norms would result
in degradation of environment would not be correct.

Therefore, we direct the High Court to further investigate in each of
these cases and find out broadly whether there has been any damage
caused by any of the industrial units by their activities in not
observing the norms prescribed by the GPCB as reported by the Modi
Committee appointed by the High Court or by an expert body like
NEERI and that exercise need not be undertaken by the High Court as
if the present proceeding is an action in tort but an action in public
law. A broad conclusion in this regard by the High Court would be
sufficient. We, therefore, direct the High Court to re-examine this
aspect of the matter as to whether there is degradation of environment
and as a result thereof any damage is caused to any victim, and what
norms should be adopted in the matter of awarding compensation in
that regard. In this process it is open to the High Court to consider
whether 1% of the turnover itself would be an appropriate formula or
not as applicable to the present cases.”

The High Court again took up the above case as ordered by the
Supreme Court and a 3 member Committee was constituted to ascertain
the degradation of environment and damage caused by these industrial
units. A report was submitted before this Court on 23.01.2006. While
determining the compensation, the Committee has opined as follows:

“6.4 Compensation for Damage:

All the six units, have caused significant environmental pollution
degradation, and therefore these units must compensate for such damage
on the accepted principle 'Polluter Pays. In the absence of the feasibility of
quantification of the damage to the environment by each unit, during the
period under reference separately, the Committee considers that the
damage and degradation to the environment by each industrial unit can be
based on the quantity of the industrial waste water discharged by the unit
and characteristics of the effluent violating the norms prescribed by the
GPCB and other factors discussed earlier. In the absence of any other
method, the degradation of the environment by each unit can quite
reasonably be linked to the production capacity turnover of the unit during
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the period under reference and the percentage of the said turnover which
could be levied from the industrial unit towards fine for damaging the
environment.

The Committee therefore recommends that all the units under reference
should pay the compensation based on the yearly production capacity
turnover during the period under reference causing environmental
pollution degradation.”

This Court perused the opinion of the Committee. This Court
noticed that Supreme Court had ordered that compensation must have
some broad correlation not only with the magnitude and capacity of the
enterprise, but also with the harm caused by it. This Court noticed that
the extent of harm caused by each industrial unit was not specifically
dealt with by the Committee. This Court also found it difficult to direct a
further inquiry since the damage caused by those units was in the year
1994. Due to lapse of time, it was not possible for this Court to assess
the damage caused. However, some industrialists volunteered to pay a
reasonable amount and those amounts were paid and the case was

disposed of accordingly.

We are now in a situation where the damage caused has to be
assessed and legitimate compensation is to be paid to the persons
affected. We have indicated that in few cases the affected parties have
approached Civil Courts which in our view is not a speedy remedy.
There must be some mechanism so that damage caused can be assessed
as early as possible and the victims be compensated. We cannot endorse
the view that agriculturists/farmers/villagers should spend money from
their pockets towards litigation expenses and wait for the verdict of a
civil court, subject to further appeals to the higher forums. In our view, it
is the primary responsibility of the GPCB. If it discharges its official
duties effectively and properly, such situation would not occur. Why

should farmers be penalized for the inaction of the officers of the GPCB
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and due to the wrongful discharge of effluents into water courses. In

such a situation, the only course open to us is to give a direction to the

GPCB to see that as soon as on inspection it finds an industrial unit is

causing serious environmental pollution, the matter may immediately be
reported to the Principal District Judge and the District Collector of the

concerned District. District Judge in consultation with the District

Collector will take immediate steps to depute a team consisting of
members of GPCB, District Collector, Secretaries of Forest and
Environment Department, Irrigation and Water Resources Department,
Animal Husbandry Department, President of Gram Panchayat/
Municipality or their representatives for inspection so as to assess the
extent of pollution and harm caused to the environment. Committee
would issue notice to the polluter, assess the compensation and submit
its report to the District Judge. District Judge would examine and decide
about the damage caused to the environment and direct payment of a
reasonable amount to the “Environment Fund” to be maintained by the
State Government. Compensation payable to the affected parties will
also be determined by the District Judge after hearing the polluter and
taking note of objections, if any. The District Judge can also determine
the costs incurred by the Committee. The order of the District Judge

would be treated as a decree and the same can be executed.

We have seen in several instances courts find it extremely difficult
to assess the extent of environmental pollution caused by various units
and as a result of which the courts also face difficulties to determine the
compensation legitimately due to the affected parties. It is, therefore,
highly imperative that in such cases of environmental pollution, it is the
responsibility of the respondent GPCB to bring it to the knowledge of the
District Judge and District Collector of the District for assessing

compensation due to environmental degradation caused by the
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respective industries.

These directions shall be followed by all the authorities concerned.
Since no compensation, as such, has been claimed in this writ petition,

we are not giving a further direction in that regard.

Special Civil Application is disposed of accordingly.

The order shall be communicated to all the Principal District
Judges, District Collectors, Secretary, Gujarat Pollution Control Board

and the Chief Secretary of the State Government for circulation among

the officers of the concerned Departments.

(K.S. RADHAKRISHNAN, C.J.)

(AKIL KURESHLI, J.)

[sn devu] pps
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